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INTRODUCTION 

I, the Chairperson of the Committee on Government Assurances (2020-2021), 
having been authorized by the Committee to submit the Report on their behalf, present 

this Fifteenth Report (lih Lok Sabha) of the Committee on Government Assurances 

regarding "Review of Pending Assurances Pertaining to the Ministry of Communications 

(Department of Telecommunications)". 

2. The Committee on Government Assurances (2019-2020) at their sitting held on 03rd 
January, 2020 took oral evidence of the representatives of the Ministry of Communications 

(Department of Telecommunications) regarding pending Assurances. 

3. The Committee on Government Assurances (2019-2020) considered and adopted 

this Report at their sitting held on 8th October, 2020. The term of the Committee expired 

on sth October, 2020 and the Committee on Government Assurances (2020-2021) was 

constituted w.e.f. 9th October, 2020. The Report was again considered and adopted by the 

Committee on Government Assurances (2020-2021) at their Sitting held on ~'?Y<l-14'. ;;.c21 
2021. The Committee were immensely benefited by the contribution made by0 the 

predecessor Committee. 

4. The Minutes of the aforesaid sittings of the Committee form part of this Report. 

5. For facility of reference and convenience, the Observations and Recommendations 

of the Committee have been printed in bold letters in the Report. 

NEW DELHI; 
0$7 February, 2021 
Magha 19 , 1942 (Saka) 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMITTEE ON GOVERNMENT ASSURANCES 



REPORT 

I. Introductory 

The Committee on Government Assurances scrutinize the Assurances, promises, 

undertakings, etc., given by the Ministers from time to time on the floor of the House and report 

the extent to which such Assurances, promises, undertakings have been implemented. ·once an 

Assurance has been given on the floor of the House, the same is required to be implemented within 

a period of three months. The Ministries/Departments of the Government of India are under 

obligation to seek extension of time required beyond the prescribed period for fulfilment of the 

Assurance. Where a Ministry/Department is unable to implement an Assurance, that 

Ministry/Department is bound to request the Committee for dropping it. The Committee consider 

such requests and approve dropping, in case, they are convinced that grounds cited are justified. 

The Committee also examine whether the implementation of Assurances has taken place within the 

minimum time necessary for the purpose and the extent to which the Assurances have been 

implemented. 

2. The Committee on Government Assurances (2009-2010) took a policy decision to call the 

representatives of various Ministries/Departments of the Government of India, in a phased manner, 

to review the pending Assurances, examine the reasons for pendency and analyze operation of the 

system prescribed in the Ministries/Departments for dealing with Assurances. The Committee also 

decided to consider the quality of Assurances implemented by the Government. 

3. The Committee on Government Assurances (2014-2015) decided to follow the wel l 

established and time tested procedure of calling the representatives of the Ministries/Departments 
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of the Government of India, in a phased manner and review the pending Assurances. The 

Committee took a step further and decided to call the representatives of the Ministry of 

Parliamentary Affairs also as all the Assurances are implemented through it. 

4. In pursuance of the ibid decision, the Committee on Government Assurances (2019-2020) 

called the representatives of the Ministry of Communications (Department of Telecommunications) 

and the Ministry of Parliamentary Affairs for oral evidence on 03 January 2020 and examined the 

following sixteen pending Assurances (Appendix-I to XVI): 

S.No. SQ/USQ No. dated Subject 

1. USQ No. 2186 Setting up of BTS in Border Areas 

dated 14.03.2007 
(Appendix-I) 

2. USQ No. 4628 Grievances Redressal Mechanism by the 

dated 09.05.2007 Access Providers 

(Appendix-II) 

3. USQ No. 1090 Effectiveness of Telecom Services 

dated 13.07.2009 
(Appendix-III) 

4. USQ No. 4254 National Spectrum Policy 
dated 03.08.2009 

(Appendix-IV) 

5. I USQ No. 5700 2G Spectrum Investigation 

I dated 07.09.2011 
(Appendix-V) 

6. USQ No. 3337 Telecom Finance Corporation 
dated 14.12.2011 

(Appendix-VI) 



7. USQ No. 2396 National Broadband Plan 
dated 28.03.2012 

(Appendix-VII) 

8. SQ No. 288 Complaints Against Unsatisfactory 
dated 25.04.2012 Telecom Services 

(Appendix-VIII) 

9. USQ No. 147 Location Based Service System 
dated 08.08.2012 

( Appendix-IX) 

10. USQ No. 1830 Allocation of Spectrum 
dated 22.08.2012 

(Appendix-X) 

11. USQ No. 1566 Complaints Against Telecom Operators 
dated 06.03.2013 

(Appendix-XI) 

12. USQ No. 3682 Location Based Services 
dated 20.03.2013 

(Appendix-XII) 

13. USQ No. 1609 Allotment of Spectrum 
dated 14.08.2013 

(Appendix-XIII) 

14. USQ No. 1093 Quarterly Performance Monitoring 
dated 11.12.2013 

(Appendix-XIV) 

15. USQ No. 2373 Hacking of BSNL Website 
dated 05.02.2014 

(Appendix-XV) 

16. USQ No. 4066 Adjusted Gross Revenue 
dated 19.02.2014 

(Appendix-XVI) 

5. The Extracts from the Manual of Parliamentary Procedures in the Government of India, 

Ministry of Parliamentary Affairs laying guidelines on the definition of an Assurance, the time limit 

., 
I 
' 

I 

I 
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for its fulfilment, dropping/deletion and extension, the procedure for fulfilment, etc., besides 

maintenance of Register of Assurances and periodical reviews to minimize delays in implementation 

of the Assurances are reproduced at Appendix-XVII. 

6. During oral evidence, the Committee drew the attention of the representatives of the 

Ministry of Communications (Department of Telecommunications) to the long pendency of as many 

as 103 Assurances of the Ministry at the time of constitution of the Committee (2019-2020). The 

Committee asked the representatives of the Ministry to give an overview of the pending Assurances 

of the Ministry and also enquired about the internal mechanism and system of monitoring and 

reviewing the implementation of pending Assurances in the Ministry. The Secretary, Department of 

Telecommunications in his disposition before the Committee stated during evidence as under:-

"Sir; there is such a mechanism in our Ministry and we activated it 6 to 8 months ago. We 

have a Committee under the Chairmanship of Additional Secretary which reviews all the 

Assurances of the Department i.e. as to whether an Implementation Report has gone or 

noC whether the proposal for timely extension has been sent or not. Our Deputy Director 

General (Coordination) regularly follows it up. Then I take a meeting with officers - senior 

officers meeting - in which the subject of pending Assurances is also flagged. It is our 

endeavour to give replies of the Assurances that have been completed by making proper 

Implementation Reports. As the online system has starte4 we see to it that the replies 

are given online. If an Assurance is pending, we try to find the reasons behind the 

pendency and we try to overcome them. Even then I think there is a scope for 

improvement and we will do our best. " 

7. The Committee then desired to know the frequency of the review meetings conducted by 

the Ministry. The Secretary, Department of Telecommunications responded as under:-

"Sir; we have monthly meetings" 

Observations/Recommendations 

8. The Committee note that out of the sixteen pending Assurances taken up by 

them, the Assurances mentioned at SI.Nos. 1 and 2 have been pending for more than 



thirteen years while the Assurance mentioned at SI.No. 3 is pending for more than 

eleven years. Likewise, two more Assurances mentioned at SI.Nos. 5 and 6 have been 

pending for more than nine years whereas the three Assurances mentioned at SI.Nos. 7, 

8 and 10 could not be implemented despite a lapse of more than eight years. Further, 

the two Assurances mentioned at SI.Nos. 11 and 13 have been pending for more than 

seven years and the Assurance mentioned at SI.No. 15 for more than six years. These 

inordinate delays are despite the fact that the Ministry has put in place a mechanism 

for monitoring and reviewing implementation of its pending Assurances and it has been 

conducting monthly review meetings for the purpose as claimed by the Secretary, 

Department of Telecommunications during the evidence. The Committee are concerned 

to note the inordinate delays in fulfillment of Parliamentary Assurances by the 

Department of Telecommunications which indicates that the existing mechanism put in 

place by the Ministry is far from effective in monitoring and facilitating timely 

implementation of Assurances. Needless to mention, the utility and relevance of an 

Assurance are lost if there is inordinate delay in the implementation of the same. The 

Committee are of the view that the telecommunications sector has become t he life line 

of our society and its importance has been experienced and proven in every sphere of 

life. The Department of Telecommunications, (DoT) being the nodal Department 

responsible for the growth of telecom sector in India, the Committee recommend that 

the existing mechanism in the Ministry be streamlined with more focused, pragmatic 

and innovative measures with a view to ensuring expeditious implementation of the 

pending Assurances. The Committee feel that time bound fulfilment of Assurances 

restores the people's faith in the governance. The Committee hope and trust that the 

Ministry will also adopt a positive and pro-active approach and scale up coordination 

with all concerned for speedy implementation of pending Assurances. 

II. Review of the Pending Assurances pertaining to the Ministry of Communications 

(Department of Telecommunications). 

9. In the succeeding paragraphs, the Committee deal with some of the pending Assurances 

pertaining to the Ministry of Communications (Department of Telecommunications). 



A. Setting up of BTS in Border Areas 

10. In reply to USQ No. 2186 dated 14.03.2007 regarding 'Setting up of BTS in Border Areas' 

(Appendix-I), it was inter-alia stated that setting up of BTS within 10 kms of international border 

for provision of mobile service required specific permission from Department of 

Telecommunications (Don. It was brought to the notice of DoT that some mobile service providers 

had set up their BTS within 10 kms of international border for provision of mobile service without 

specific permission. T~ese cases were being examined as per the terms and conditions of the 

licence agreement that existed at the time of violation. 

11. Apprising the Committee of the further developments in the implementation of the 

Assurance, the Department of Telecommunications in their Status Note furnished in January 2020 

stated the following:-

"Case related to violation of licence condition was considered by erstwhile Telecom 

Commission and the proposal of the Department to impose penalty of Rs 5 lakh/BTS was 

not agreed to. Telecom Commission has directed to work out internal norms for levying 

penalty for default on the licenced service providers keeping in view the following broad 

aspects:-

(i) Level of culpability 

(ii) Revenue loss caused to the Government 

(iii) Wrongful gain made by the service provider 

(iv) The level of deterrence required 

Based on the above directions of Telecom Commission, decision will be taken by the 

Department// 



12. During oral evidence, the Secretary, Department of Telecommunications submitted the 

following position with regard to the fulfilment of the Assurance:-

"Si~ this Assurance is related to the Base Terminal Station (BTS) set up in border areas. 

This matter has gone before the Digital Communication Commission several times. In its last 

meeting it was decided that we will impose penalties on such 118 BTS which were set up in 

violation of rules. We are talking about the year 2007. We now have to decide on the basis 

of various factors such as level of culpability, revenue lost by the Government., whether 

there has been any wrongful gain or not., whether the requirement of deterrence has been 

fulfilled or not. I am told that out of these 118 BT~ about 30 to 35 BTS belong to Bharat 

Sanchar Nigam Limited (BSNL) only. Rest belong to other operators some of which have 

already been shut but still there would be some for live operators also. The Committee 

suggested that a penalty of f 5 lakh per BTS would be imposed. It translated into not very 

high amounts. So, it is not a question of recovery of money but it is an Assurance before 

the Hon 'ble Parliament. So, we are hopeful that we wt!! be able to address this and come 

back to the Committee with the final report shortly. " 

13. The Committee emphasized that the Assurance pertains to the year 2007 and more than 

twelve years have already passed without implementing it. Noticing that the Assurance is related to 

strategic border areas, the Committee stressed that border areas should be on top priority and such 

work should be done pro-actively in these areas. The Secretary, Department of 

Telecommunications replied as under:-

"Si~ the policy changed in the year 2008. After that this problem did not come. This is 

about violations before 2008 but even then, as you are rightly saying, we will try our level 

best. I will also see it at my level so that it gets completed. 11 

14. Observing that the Assurance has been inordinately pending for more that twelve years, the 

Committee also pointed out the need for setting a deadline in the matter. The Secretary, 

Department of Telecommunications deposed before the Committee during evidence as under:-

7 
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''Sir; the meeting of Digital Communication Commission will be held in February. We will 

discuss it in that. We have requested for extension of time till 04 June. But we will give its 

Implementation Report before that/~ 

15. When the Committee pointed out that even the Telephone Advisory Committee has not 

been formed, the Secretary, Department of Telecommunications stated during evidence as under:-

1'Si~ the old Telephone Advisory Committee {TAC) is working and it will work until a new 

Committee is formed. We have submitted the file for creation of new Committee. We will 

talk to the Hon1ble Minister and will get it done soon. 11 

Observations/Recommendations 

16. The Committee note that the Assurance given in reply to USQ No. 2186 dated 

14.03.2007 regarding setting up of 'Base Terminal Stations (BTS) in Border Areas' 

basically relates to violation of license policy by some mobile service providers having 

base terminal stations close to the border areas. The Committee further note that the 

policy regarding setting up of BTS by mobile service providers in these areas has 
undergone a change since 2008 bringing about changes in the terms and conditions of 
the license agreement that existed at the time of violation. No concrete action has, 
however, been taken by the Department of Telecommunications (DoT) against the 
companies engaged in violation of license conditions prior to the year 2008. The 

Committee have been informed that the cases related to violation of licensed condition 
were considered by erstwhile Telecom Commission and it has directed to work out 

internal norms for levying penalty for default on the licensed service providers keeping 
in view the level of culpability, revenue loss caused to the Government, wrongful gain 

made by the service provider and the level of deterrence required. The Committee feel 
that the border areas are of strategic importance and DoT should have a proper system 
for ensuring/regulating telecom services in these areas. DoT needs to give top priority 
to the aforesaid cases involving the country's frontier areas. The Committee feel that it 
is high time the offenders are brought to book for violation of the license agreement as 
highlighted in the Assurance. The Committee, therefore, recommend that DoT should 
take appropriate decisions in the matter in terms of the directions of the erstwhile 



Telecom Commission at the earliest and take suitable action against the guilty so as to 

implement the pending Assurance. 

B. Grievances Redressal Mechanism by the Access Providers 

(i) USQ No. 4628 dated 09.05.2007 regarding 'Grievances Redressal Mechanism by 

the Access Providers' (Appendix-II); 

(ii) USQ No. 1090 dated 13.07.2009 regarding 'Effectiveness of Telecom Services' 

(Appendix-III); 

(iii) SQ No. 288 dated 25.04.2012 regarding 'Complaints against Unsatisfactory 

Telecom Services' (Appendix-VIII); and 

(iv) USQ No. 1566 dated 06.03.2013 regarding 'Complaints against Telecom 

Operators' (Appendix-XI) 

17. In reply to abovesaid Questions, it was inter-alia stated that the Telecom Regulatory 

Authority of India (TRAI) had submitted a consolidated revised proposal to the Department of 

Telecommunications in February, 2007 to consider various amendments in the TRAI Act, 1997. I t 

was further stated that the proposal to amend TRAI Act had been received from TRAI seeking more 

powers including imposition of penalty on the Telecom Operators. The proposal was under 

consideration. It was also stated that after due examination of the proposal, the Government would 

place the draft bill before Parliament in due course of time. 

18. In their Status Note furnished in January 2020, the Department of Telecommunications 

apprised the position regarding fulfillment of the Assurances as under: 

"The Telecom Regulatory Authority of India (TRAI) (Amendment) Bill, 2008 was introduced 

in Rajya Sabha on 15th December, 2008, and it was referred to the Parliamentary Standing 

Committee on Information Technology. The proposal did not find favour with the 

Committee. A proposal was prepared in September, 2011 for withdrawal of the Bill. 

However, Cabinet Secretariat advised to reword/rephrase the amendment proposal rather 

than to withdraw. 



Meanwhile, a comprehensive proposal for amendment of various sections of TRAI Act was 

received from TRAI on 23rd JulYt 2012. AccordinglYt draft Cabinet Note incorporating all 

amendments/proposals was circulated for inter-Ministerial consultation in MaYt 2013. In 

August 2014, it was decided with the approval of MOC & IT to go ahead with a 

comprehensive Communication Bill rather than TRAI amendment bill. Howeve0 the proposal 

for comprehensive communication bill was not materialized. 

The proposal for amendment in various sections of the TRAI Act 1997 was again re-

initiated in 2016. After discussion with all stakeholders including TRAI and the 

Telecommunications Dispute Settlement and Appellate Tribunal (TDSA T/ a proposal to 

amend the TRAI Acl inter-alia, also to include proposal on consumer protection and penalty 

provision was prepared. In June, 201~ in-principle approval of the Minister was obtained to 

move ahead with the proposal. According!Yt the matter is under finalization in the 

Department. 11 

19. During oral evidence, the Secretary, Department of Telecommunications elaborated the 

position in this regard as under: 

11 Sir these four Assurances are related to the amendment of TRAI Act. Its Bill was also 

introduced in Parliament. After that it went to the Standing Committee. The Committee did 

not accept the recommendations. Bul the Bill has not been withdrawn yet. Then TRAI gave 

its new recommendations to us. After examination they were found to be lacking 

something. Now fresh recommendations have come to us and we are trying to get the 

approval of the Cabinet as soon as possible to introduce the Bill. As TRAI Amendment Act is 

a fairly extensive exercise, I will request that we should be given sufficient time because an 

Act cannot be amended again and again. We will take the Cabinet approval and then will 

bring the BJ// in the Parliament. But certainlYt this will not happen in the coming budget 

Session. We will bring it in the next Session". 

20. The Committee, observing that the Ministry has requested for different times . for 

implementation of the four similar Assurances, emphasized that these Assurances should have been 

clubbed together. To this, the Secretary, Telecommunications replied during evidence as under: 

10 



''Sir, you are right. We can club these four Assurances. If the Secretariat agrees. " 

21. Specifically pointing out that there should not have been a demand for extension for 

different times for similar Assurances by the Ministry, the Committee asked the representatives of 

the Ministry to be quite careful about it and desired to know the final date by which the Ministry 

proposes to bring the Bill in the Parliament. In reply, the Secretary, Department of 

Telecommunications submitted during evidence as under: 

''Sir, we need to have one more round of discussion with TRAJ What we will do is that as 

the time is running out in April for the first of these Assurances, in thaC we will mention all 

these four Assurances. By that time we will have a fairly good idea as to how long is it 

taking. We will ask for the same time for extension. /r 

22. The Committee then asked the representatives of the Ministry to send a Part 

Implementation Report in the matter in April, 2020. The Secretary, Telecommunications submitted 

as under: 

''Sir, we will send an interim Report" 

Observations/ Recommendations 

23. The Committee note that there has been a rising trend in the number of 

complaints regarding unsatisfactory telecom services, especially in respect of the 

private mobile companies in the country. The telecom service/ access providers have 

already set up a Consumer Grievances Redressal Mechanism at the call centre level and 

also an Appellate Authority within the company. However, incorporating amendments 

to the Telecom Regulatory Authority of India (TRAI) Act as was assured to the House in 

reply to the above Parliamentary Questions and which will be instrumental in resolving 

the problems still remains unfulfilled even after a lapse of 13 years. The Committee 

note with concern that though TRAI has been set up with a mandate to protect the 

I I 
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interests of consumers and service providers alike, it has not been vested with requisite 

powers to enforce its regulations and directions relating to quality of services provided 

by telecom service providers. Considering the extent of prevailing telecommunication 

network coverage in the country, it is highly imperative that the grievances of the 

telecom services users are redressed expeditiously within a well structured framework. 

The Committee feel that in the interest of consumers and industry as a whole, the 

Department of Telecommunications (DoT) needs to act swiftly in the matter and bring 

in suitable amendments in the TRAI Act so as to empower TRAI to effectively regulate 

the telecom sector. The Committee, therefore, desire that the necessary amendments 

which will give additional power to TRAI in the area of redressing consumer grievances 

including imposition of penalty on the telecom service providers may be given a 

concrete shape without any further delay. The Committee also recommend that the Bill 

for amending the TRAI Act in this regard be introduced at the earliest in Parliament and 

the Assurances given on the floor of the House be implemented without any delay. The 

Committee further desire that the proposals submitted by TRAI should be considered in 

a positive and time bound manner and the Committee be apprised of the action taken 

in the matter in the form of a Part Implementation Report. 

III. I mplementation Reports 

24. As per the Statements of the Ministry of Parliamentary Affairs, Implementation Reports in 

respect of the Assurances given in reply to the following five USQs have since been laid on the 

Table of the House on the dates as mentioned against each:-

I SI.No SI.No. in the Table Question No. dated I Date of 

I 
(Para No.4) 1 Implementation 

I 

I I (i) SI. No 04 USQ No. 4254 dated 03.08.2009 regarding 16.09.2020 
1 'National Spectrum Policy' 

I I 
I (ii) I SI.No.9 USQ No. 147 dated 08.08.2012 regarding 20.09.2020 

'Location Based Service System' 

I~ 



(iii) SI. No 12 

(iv) SI. No 14 

(v) SI. No 16 

NEW DELHI; 
o2 February, 2021 
/9 Magha, 1942 (Saka) 

USQ No.3682 dated 20.03.2013 regarding 20.09.2020 
'Location Based Services' 

USQ No.1093 dated 11.12.2013 regarding 16.09.2020 
'Quarterly Performance Monitoring' 

USQ No.4066 dated 19.02.2014 regarding 16.09.2020 
'Adjusted Gross Revenue' 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMITTEE ON GOVERNMENT ASSURANCES 
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GOVERNMENT OF !NOIA 
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY 

LOK SABHA , 
UNSTARRl;D QUESTION. NO: 2166 

ANSWEREO ON:14.03.2001 
SETTIN~ UP OF BTS IN BORDER AREAS 

BHUBNESHWAR PRASAl;J MEAT'A 

(l'l)Wholhl)I' 8bh19 i,rlvtlttl 11\oblla ihc)h(J 00l'1~a11les have a~t up Base Tetmlnal Station (B'r8) OIOSQ to the border areas by vlolallng the llcenoe pollcy which Is llkely to cause aec~1rlty threat; · I 

(b )If so, the details thereof; 
' . ; . (c)tha total number of BTSset UpibY the various 'mobile p~ona companies at s'e1,sltlve areas close to the border tlll date: 

I : (d)the names and other clelalls of those companies, who have set up B.TS without taking prior permission; and 1 • • • • 

(e)lhe action tal<en by the Government against these companies? . . . 
WIii the Minister of COMMUNICATIONS AND INFORMATION T.ECHNOLOGYbe pleased to 

state:-

ANSWER 

- ---------··· ......... -----·- -···-·------. . 
THE MINIST[::R OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION Tf CHNO~OGY (DR. SH~Kl=EL AHMA~) 

(a) to (e) i§eltlng up of BTS within 10 l<ms of lnternatlonal B~rder ·for provl~lon of mobile service required specific permission from Department oi Telecommunications (DOT). It was brought to the notice of DOT that some mobile service providers have setup their BT$ within 10 Kms of lnlernallonal Border for provision of mobile sarvloo wllhou.t specific permission. ~5.9~~ 
2!!..n..~~-~m1nad ae e.ot.fu~~!ill~~!.l!.'d o~!~~1.\.1.91l~ . .9.~~~~).~~.~!:!..~~2~~m~.!lttll~L9.>5!~l~~-g.!J.b9.!lrno. of vlolallon. Whlki tha matter la balna axarnlnad, the coridlUons relating to provision of mobile ~~ .. at,!l-fS falling within 10 l<ms of lntcrnallonal ?ortler has been relaxed ~s per details given below: J ! 

. 
', (!)Thate sha·n be a "No Service Zone" of 500 Meters widlh along the lnternallonal border·withln Indian terrHory for wireless/mobile service, where the Llcenaee(s) are not permllted to provide wlraless/moblle service. The Llcsnsee shall use requisite technology lo ensure that the signets become unusable within 500 Melers of International bouMarles oncJ there shall be no wlroless/moblle service In lhe "No Service Zone•, 

. (ll)The Licensee shall create a 1B1,1ffer Zone" of 10 l<ms width along the Lina of Control (LOO), Line of Actuol Control (LAC), Akh11eor and Pathankot ara1;1s In ,lammu and Kashmir, as eppllcable, wherein they shall not deploy lhelr Cell slle(s)/BTS(s)/Rad·o Transrnltter(s). 

,• 
·' :) 
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GOVERNMENT OF INDIA 
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY 

LOK SABHA 
UNSTARRED QUESTION NO; 4628 

ANSWERED ON:09.05.?.007 
GRIEVANCES REDRES$AL MECHANISM BY TH~ ACCESS PROVIDERS 

A$AOUODIN. OWAl6l 

(a) whether as per the Government's 'directives all Access Providers 1:ave to .set up a Consvmer Grievances Redressal MechanislT) at the call cent,e level and also a~ Appellate Authority within the company: 

(b) if so, whether the said co~dltiori,ha~ bean complied to by all the Acoe~~ . .P.r9vlders; 
(c) If so, the details ther~of and If not, the reasons therefor; 

(d) whet.her with the growing <;:omplalnts of talecom se1vloes and absence of direct complaint and redressal mechanism fol' consum~rs, TRAI proposes to review the TRAI Act and sent a proposal to the Government in this .regar~; and 

(e) if so, the response of the Gov~rnment thereto and the steps tal<en or proposed to be taken by the Government to ensure that grievances of the c;onsumers are adhered to promptly? . . W)II the Minister of COMMUNICATIONS ANO INFORMATION TECHNOLOGYbe pleased to 
state:-

ANSWER 

MINISTER OF THE STATE IN THE MINISTRY OF STATE IN THE MINISTRY OF COMMUNICATIONS ANO INFORMATION TECHNOLOGY (DR. SHAl~l:EL AHMAD) 
(a) Yes, Sir. 

(b) & (c) Yes, Sir. The Access Providers have alrea,jy set up a Consumer Grievance Redressal Mechanism at the Call Centro Level and an Appellate Authority within the company. 

\

' (d) & (e) .Tel~~9.!!l Reg~.l.?.;~qry~_y_fuority.~lid.la lias submitte~c~solld~~vl~ed p,:op~~L; _!?_l?..~_£~rt~~nt...:>L!e.~~~~mmunlcations In February,1'°~onsider va~~endt~ent~n the .• TRAI Act, 1997. ·---.. --·--- --·-- . . . 
\\ _:__, ____ , _______ ., . : 
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GOVERNMENT OF INDIA 
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY 

L.OI< SABHA . 
UNSTARRED QUESTION NO: 1090 

ANSWERED ON:·13.07.2009. 
EFFECTIVENESS OF TELECOM SERVICES 

PRALHAD VSNl<ATESH JOS~II · 

(a)whether the Government has received complalnW regarding unsatisfactory telecom services especially from the private mobile companies In the country; 
(b)if so, the details thereof; · 

I 
j' •. ' . ... (c) whether the Government proposes to give movl? powers to the Tele~om Regulatory Authority of lndla (TRAI-) to ensure that better moblle services are provided to the .~ubscrlbers; and · I (d)lf so, the details thereof? . 
\ WIii the Minister of CO~MUNICATIONS AND INFORMATION TECrNOLOGYbe'pleased to, state:- · ~ 

,, 
I ANSWER · 

.. "fHE MINISTER OF STATE IN THE M1N1STRY OF COMMUNICATIONS AND INFORMATION :ECHNOLOGY (SHRI GURUD~S KAMAT) . \. . . \ . 
(a)Yes, Sir. 

(b)The broad categories of oompl~lnte rooelved are regarding Quality of Service (QoS)1 Bllllng t1nd rnetGrlng1 Refund of asourlty dsposlt1 Tal'lff, Unuollolted oommorolaj osllo, bto, The lndlvldu01 complalt,ts received In Telecom Regulato1y Authority of lndla (T~Al)/Department of Telecom (DOT) are forwarded to respective service provider for appropriate action.· 
(c) & (d) Proposal to amend TRAI Act has been recei:1ed from TRAI seeking more powers . Including ~mposition of penalty on the telecom operatorsfrhe proposal ~ under consid~tl~n..:...J 

~,. 

G 
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GOVERNMl!~NT OF..INDIA MINISTRY OF COMMUNICATlONS AND INFORMATION TECHNOLOGY DEPARTMENT OF TELECOMM(JNICATIONS . 

LOI( SABHA 
UNST ARRE:O QUESTION NO. 4254 TO DE ANSWERED ON 3RD Ay9usT; 2009 

NATlONAI4 Si'~QTRUM J>OJ.ilQY 
4254. SHltl RUDRA MADHAB RAY: · 

.. 
' i 

Will the Minister cif . COMMUNICATIONS· AND TECHNOLOGY be pleased fr;> state: 
• 

i 

IN~ORMATION 

(a) whethe1· the Govemment has worked out·a National Spectrum Policy to maximise net pencfits; ' . I 

(b) if so, the details the\tiOf; 

(c) whether Depa11ment of Telecom (Don has also sought fonds for optic fibre communication network for the forces in Heu of spectrum 'vncation by them~ 
(d) if so, the details and the present status thereof alongwith the benefits likely to accrue therefrom ; and · 

(e) the total revenue likely to be genernted? 

ANSWER 

THE MINISTER OF STATE IN THE MlNISTR Y OF COMMUNICATIONS AND INFORMATION TfKHNOLOGY (SHRI GURUDAS KAMAT) 
(a) & (b) · No, Sir, However, Governrnent has recently released National Frequency Allocutlon Plan-200U a poHoy document which provides infoi·mation / guidelines to wireless users, ma11ufactutf!rs ai,d developers relating to ut!Hzatlon of spectrum for variety of Radiocommunication sel'vices. The National Frequency Allocation Plan is reviewed periodically in line with Radio Regulations . ,of International Telecormnunications.Union (ITU). 

(c) Yes, Sir. 

(d) & (e) · A. Memorandum of Understr-mding (MOU) h11s been signep between Department of Telecommun1cations (DOT) and Ministry of Defence. As per this MoU, DOT shall provide an alternate optical commun.kntion network for forces at cost of Rs. 9970 crores approximately in lieu of spectrum vacation for 2G and 30 services, jh!L) Government is . consideri11g varimJs O!l?~cts relating to auction of 30 spectrnm. Since uuctron is yet to commence, the total revenull to be generate~ cun not be .estunated. 
. .... 
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GOVERNMENT OF INDIA .MINISTRY OF COMMUNICATIONS Al'ID INFORMATION TECHNOLOGY DEPARTMENT O:f TELECOMMUNICATIONS 

. LOI{ SAEiHA . 
UNSTARRED QUESTION NO, 5700 . 

TO BE ANSWERED ON 7n~ SEPTEMBER, 20i1 

2G SPECTRUM INVESTIGATJON 

1'5700, .SHIUMATI RAMA DEVI: ·1 

SHIU MANSUKH BHAI D. VASA VA: 
SHRI YOGI ADITYA NATI!: 
SHRI PONNAM PRABHAKAR: 
DR. BALlR_ftM: 

Will the Minister of COMM~ICATIONS AND INFORMATION TUCHNOLOGY b;pleased to state: · · . ; · 
i I . • ' , •• ., · ' (a) the progress made 'in 2G spectrnm investigation and .the ·persons arrested ln . this cmmection so far; I 

(b) the names of the companies which were favoured in 20 spectrum to enable them to make huge profit; 

(c) whether tl1e Centrnl Vigi.lnnce Commission has blnmed the officials of his Ministry for 11on-cooperntion in 'the investigation; · · ' 
(d) · if so, U1e d~tails thereof and the action tak'?r. by the Government in this regard; 
(e) whether any scam has been reported. in the 20 mobile services of Bharat Sanchar Nigam Limited; 
(f) if so, the details thel'eof; f.lnd 
(g) . the steps taken by the Goverriment to check irreg1.1Iarities in allocation of spectrum in future'? 

A;NSWJI,R · 
' THE MINISTER OF STATE IN Tl-IE MINISTRY OF COMMl)NICA TIONS AND · INFORMATION TECHNOLOGY ( SHRI MILIND DBORA) 

(a) As per the information furnished by the Central Bureau of Investigations (CBI), · chargesheet in the main offence has been filed in the court of Special .Tud'ge, Patiala House Court, New Delhi on znd April, 2011. Supplementary charge$heet has also been filed in the same court on 25111 Ap_ril, 2011., l!lV!,J~ . .sm .... fu~J~emaining issues . is __s!!ll, cm~t,iAt~ S~"< accused persons were arrested by CBI namely; (1) Shri A. 'IDifa:111e then M1riister o ommunications and Informutio11 Teclmology, (2) Shrl Siddharcha Behma, the then Secretary(Tel~com), Depar~nent of T~lecom (Ministry of Communications and In.fot.tpation Technology), (3) Shri-R.K. Cbandolia, the then Personal Sccretary.(PS) to the Minister of Cornmunciations and Information·Technology, (4) Shri Shahid Usman Balwa, the then Director ofM/s. Swan Te.lccom Private Limited, (5) Shri AsifBalwa and (6) Rajiv B. Agarwal, both from M/s Kusegaon Fruits and Vegetables P.rivate. Limited, The remaining accused pernon_s were sent to· the Judjcial . Custody by the Sepcial Judge atrer filing chargesheets . . 
Contcl'...2/· 
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(b) The names of th~ ComP,anies whlclJ wero allegedly fovomed in all~ontion of 20 speolt·um " ' \, axe (1) Mis Swan Telecom Prlvnto Limited. (2) M/s Unitech Wirele:,~ (Tamil Nadu P1·iveite . \ Limited. 
\ 

(c) ~fo Madam; the Central Vigilance Commis~io11 has not blnmcd the officials of the Minist1·y for 11011-cooperation in the investigation, · · 

( d) Does not arise in vtew of ( c ) above. 

(e) & (±) . No Madam, no scam has bee rvported i~ the 20 mobile services of Bharat Sanclrnr Nigam Limited .. (B~NL). Howevel', during the investigation of 2G. spectrum cas~ by · .. . CBI, it has bl;}en revealed that BSNL ha~ entered into a Memora*d-um· of Understanding in 2008 with M/s. Swan Telecom Private Limited for lntrn·Ckole Roamirig Service and sharing of BSNL infrastr'ucture.with M/s·swan Telecom Private Limited. . .  \ ---· :_ ·  · .  . I 

(g) Due process is undyrwayJo de].L~~_trum from 20 ~£§ • .,_!\--~-"-~--·__.,~~'('::' ............ '""'"""'.. . 
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GOVERNMENT OF INDIA . 
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY 

DEPARTMENT OF TELECOMMUNICATIONS 
' 

LOKSABHA 
. . UNSTARRED QUE~TION: l\;JO. 3337 

TO BE ANSWERED ON 14n1 DECEMBER, 2011 
' I 

TELECOM J!1INANClC CORPOR~TION 
3337. SHRI L. RAJAGOPAL: ' .. . 

Will the Minister of COMMUNICATIONS AND INFOID4ATION TECHNOLOGY be 
pleased to state: 

(a) whether the Government propo;es to set up Telecom Finance Corporation to.meet the financial 
requirements of telecom sector; 

(b) if so, the details thereof; ,' 

(c) the notion take11 in this 1'egard so far; imcl 

(~) the steps taken/proposed to be taken by the Oovemtnent to give infrastrncture stahi.s to 
telecom sector? 

ANSWER 

THE MINISTER or STATE IN THE MINISTRY OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI MILIND DEORA) 

(a) Yes, Madam. 

(b) The Wol'king Gl'oup on the Telecom Sectoi· for the 12'11 Five Ye'ar Plan (2012-2017) hns 
l'Goomn1011d1.1d thnt Tclociotn Fimmoo Corpomtlon mny bo· ctcate'1 t\O u vehlo!e t" tlCQr:aa fonds ~1t 
competitive rates to foollitntc the furtding needs of the 1:'elcoorn Sector, ln Oll!lo ot' n 1•eqi,lremont, Al:io, 
Draft New Tele~om Policy-201 l has envisaged crbation of a Telecom Finance Corporation as a 
"'.ehicle to mobilize 1U1d channelize financin~ for telecom projects· · 

/ 

(c) The above recoin~nendation, of the Working Group on the Telecom Sector for the 12'11 l•ive / 
Year Plan, is under conslderation of the government. '. · --
;--The Worki~g Gr~nip on the Telecom Sector ~'or the lih Y~~1··Plan as well as Draft New New 
Telecom Policy (NTP)-2011 have reconunended to declel'e '.felecom Sector is Infrastructure Sector "" 
(both wireless and wlreline). It has also been propo~ed to· provide all ·the benefits ayailable to 
infrastl'ucture sectors to telecom sector· also, in oi-ckr to realize the true potential of Information nnd 
Comn-nmioation Technology (ICT) for development . 

. ?..-(.) 
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·r2396. SHRl RAO SAHEB DANVE PATIL: 
SHRI M.K. RAGHAVAN: 
SHRJ HANSRAJ O. Al:IIR/ 
SHRI RADBE MOHAN,SINGH: 
SHRfVARUN GANDHI: 
SHRI HAR1SHCHANDRA CHA VAN: 
SHRI RAM SINGH KASWAN: 
SHRf R. THAMARAISELYAN: 
SHRI SURESH KUMAR; SHETKAR: 
DR. KlRIT PREMJIB

1
l-lAI SOLANKT: 

I• 

: ' 
\ - ·· ' . 

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be 
pleased to state: . . 
(a) whether the GQvernment has prepni·ed ctnd fina lized the National Broadband Plan; 
(b) if so, the 'details nnd the salient featmes thereof alongwith the action ttiken by the 
Government in this regard so far; · · 
(c) · whether the Government has provided/prnposes to provide high speed broadband 
facilities in rnral areas; 
(d) lf so, the details thereof and .the number ofvillages/p.inchayats cqvered under the scheme 
so for, State-wise; · · 
(e) whether the · slow pace of internet broadbanci' coverage has · adversely affected the 
economic and social developme1it m1d thereby Gross Domestic Production (GDP) of the country; 
and 
(n If so, tho ·details thor1"1f nnd tho notion takari by the Government to lt1Qrerrne brondband 
pe11etrntlon In the cou11ll:y? · · 

ANS\VER 
I 

. THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY {SHRI MILIND qEORA) 

(a) to (d) . Department of Telecommunication had received the recommendation made by 
Telecom Regulatory Authority ot' India(TRA I) dated 81h December'2010 o.n 'National Broadband . 
Plan'; The Government has already approved the scheme for creation of National Optical Fibre 
Network (NOFN) on 25111 October 2011: for providing Brondband connectivity to. 2,5 lakh village 
Panchayats. The objective of this scheme is to eJ{tend the existing optical fibre network to 
. Panchnyats by utilizlng tJ1e Unlvel'sal Sel'vicos Obligation Fund (USOF),The project is proposed 
to be completed 111 2 yeai·s. · · .._ ___ ·---

Contd .. 2i- · · 
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\\, 
Ii, t1cl<lltlo111 USO}' hos launched n ·Rurnl Wlrellne tlrondband Sche~o to increase · 'it 

bro~dban,i penetration In ruml r:mcl 1·c1'note areas, UnUerthi's scheme BSNL will provide 8,88,832 wire-line. Bl'Oadband connections to individual users. and Government Institutions over a· period of 5-yeari In this schent~. As on February 2012, a total-of 3, 54,595 broadband connections have been provided. The telecom ~ifole wise detail is give·n in Anl\exui·e I .  . .. I  , .  •  • . Further, Govt. uriµer Bharnt "Ninnan-U has a target of cov~ring 2.:S lakh Oram Pnnchaynt 
in 2012. State wise brnadbaud coverage of village Ptmchayats..is . .given in Annexm·c,.U 
• • \ 

I '  '  •  '  • ; • ~he Covt. In draft r.evltled National 1'e!ecom Policy 201;1', ha$ lnter~alin proposed ~o r9vise the existing Bl'Oadbahd download speed of2561<.bps to $12:Kbps.1.111cl.subsoquently to 2,Mbps by 2015 and hlgl\et· speeds of 11t least 100 Mbps the.reaft~l', However, no final decision has been taken ln the matler so far. 

(e) & (f) Studies have shown that i11cretlso in the penetration pf Internet/ Broadband !ms a · positive impact on·the growth of Gross Domestic Product. . In addition to this following initiatives have been taken by the Government to increase 'the broadband penetration: 
i) Allotm~nt of Spectrum for 3G and BWA services will facilitate proliferation of broadband throltgh mobile han~sets und wireless tcchnol.ogies. · ii) Permitting Sharing of irtfrastructure amongst the Sel'vice providers. iii) The Indian Telegraph Rules have. been arnende~I, and. Stream IV j1as been added under the .title "Provision of broadband connectivity, to viliages In a phased manner" to bring pt'l)Visloning of broadband connectivity to·tho 1·u1·al areas under the purview of the USOP, Iv) USOF schemes for supporting Rharccl inftastructul'e for mobile services in rural and remote areas ui·e under implementation. Tl'iese towe1·s will also be used· to provide Broadband connectivity In the newly covei·ed Block/Taluka hendquarters. v) A Rural Wire-line Broadband Scheme has been launched ,under USOF to incl'ease broadband penetration in rural and.remote areas. Under this scheme .BSNL will provide 8, 88,832 wire-line Broadband connections to individual users and Government Institutions over a period of 5-years in t)\is scheme. 
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Annexure-1 . . Btondband c9nnectlo11s provided by BSNL under USOF ' plans up to Febr unry' 20121 

Telecom Circle Totnl USOll' Conno~tlons --
' -·-Andam·an and Nicobar 

325 Andhra Pradesh 
I 4.8,707. ASSAM 

· 1,750 . Bihar t 

3,024 \ Chhattlsgarh '· 
1,669 ·,: Cbennai Telecom Dist 
5,1418. · Gujarnt ! ·21i480 · .. Haryana 

· 11~395 Himachal Pradesh 
7,B79 Jammu and Kashmir 
1,'.291 Jharkhand 
t,647 Karnataka 

23,377 Keraln 
78,532 Madhya Pradesh 
4,231' Maharasht1·a 

' '" 28,387 -NORTH EAST-I 
335· NORTH EAST-ll 

\ 365 Orlssn , 

6,165 Pul\iab 
40,098 Rajasthan 
16,410 ; 

''•. 

Tamilnadu 
25,602 Uttar Pradesh (East) 
7,730 I Uttal'·Pradesh (West) 
4,135 Uuaranchal 
1,707 • WB 

' 12,936 TOTAL 
3,54,595 
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I .' At111exu re-II 

SI.No Stat~ /UTs 
1'ob,l 11l1rober of 

VPs 
Cm~ulntive. Achievement 

' I 

·\~ 

56 1 An.daman & Nicobar 67 
: 2 Andhra Pradesh 21862 

--·'-' --~ ............ -~-~.;..;
.... .................. ......i .......... --

11.()34 

3 Assam 3943 2062 
7188 
2150 

4 Blho1· 8460 
1--~-1-.......... ---------..1--...-.-..::....;..~-~·1--

..,.._____,;....;. 

5 Chhattisgarh 98~7 
Gujarat (including 
Dadra Nagar-Haveli & H439 

I 
I ' 
I · 7599 I 
! 6 Daman Diu) ~~___._-1----'-'-~-~~--.....:....-____,;~~---

7 Haryana 6234 5651 
1862 

1308 
8 Htmachal Pradesh 3241 

f-.. ~--_ _.... __ _....,_.,_, ___ ~~----.:~c:..__
-_._~-....... -_.,;., 

9 Jammu & Kashmir 4146 - 4460 
3779 10 Jlrnrkhand ~--1---'-4559 

-rT Karrtataka ---· 5657. _ _.....--1---~-

997 

-

-

12 Kerala 999 ______ _.__......_~ _.. __________________ --/ 
13 Lnkshadweep 10 5 

14 Madhya Pradesh 23022 4171 

Maharashtra (including ·  . 
28010 

15 Goa) .i---~---~---·-'l..;:.;.0294,.:-__ ,,_ 

16 -Tripum------ 1040 

17. · Mizoram** _ __._ --·-7'-'6..;;..8 ___ 1 1190 

...JL Meszhalava'~* 1463 

19 Ar~!!l~~~~-..._ _ __!_756 ·--

20 Monlpur 3011 1410 

21 ~~ ~~~ 1110 ' _ ·-----· 

22 Orissa 6233 2372 

..._23 P,urijab ~-,__,_g809 .!...1;..;. l.:;.;00;...._ __ 

. 24 Chandigarh 17 1.6 

_.1.2. ___ ~asthat}_...., _ _.___~. 9l00 2946 

26 Tamil Nadu 1i617 •-'"-'-·--"''""9_3..;..08__._.....__ . ....1 

2?_ Po1~!1.__ .. ~ 98 98 

28 Uttlil' P1·t1desh 521ZS 43003 

. 29 Uttarakhnnd 7546 -~ 2474 ------· 
30 WestQ_,~al , , , . 3354 241,S_ --~ 

-11 ..... §.llil~--·---··-,_---JjL.....:...,.L-__ -r.§.l... _ _ --1 

1I'otnl · 2~766~ l42674 

~·* Equivalent Rurfll Locnl Bodies · 
,. 
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G.OVERNMENT OF INDIA 
. .,; @ MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY ':Q· .... DEPARTMENT OF TELECOMMUNICATIONS 

,LOKSABIIA 
STARRED QUESTION NO, 288 

TO BE ANSWEllED ON z5TH APIUL, 2012 
1 . 

COMPLAINTS AGAINST_UNSA'rISFACTORY, TELECOM SltRVICES 

'''288. SH.RI S.' ALAOIRI: I 

SHRI M9D\JOULA VENUGOPALA REDDY: 

Will the lv.Gnister of COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

I 

(a) whether the Tefecom :f$.egulatory Authority of India (1~RAI) hhs taken cognizance of 
· the tise In complaints and otl1er grievances of consumel's agninst telecom opet'ntors for the· 

deficient and unsatisfo?torx servides; ; , 
! 

· (b) ·if so, the details thereof alongwith the l'omedial meas1.1r~s; taken. by the telecom., 
operntors on the' directions oftl1e TRAl to improve customers: satisfact'ion: · 

(c) whether suggestions have been 1'eceived from various quarters to m111 TRAI with .· 
powers including imposition of penalty on teleco.m operators for upsatisfactory services.to the 
subscribers; · · 

·(d) if so, the details thereoi; 

(c) whether tht1 Government proposes ~:o amend the TRAI Act so as to improve 
cCmtomers'. satisfaction; and 

(f) if sq, fhe details thereof nud the action taken/being taken hy the Government in this 
regard? 

(a) to (t) 

ANSWER , ·. 

'I'HE MINISTER OP HUMAN RESOURCE J)EVELOPMBNT AND 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(SHRI KAPIL SIBAL) 

A Statement is Jaid on the Table of the House. 

) r.···. --- J . 

. ....,. 

Contd .... 2/-
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STATEMENT TO mt LAID ON THE 'tADLE OF THE LOK SABHA IN R:JiS1ECT 
OF PARTS (n) TO (f) OF .LOK SABHA STAIUtED QUESTION NO. 288 FOR 25TH 
APRIL, 20.12 REGARDING "COMPLAINTS AGAlNST UNSATISFACTORY 
TELECOM SERVICES" 

(a) & (b) Yes, Madam. TR.AI has taken cognizance of the rise in complaints and other 
Gdevances of consumers pgninst telecom cperntors. In orp~E . \o .make the Grievance 
Redressal· Meohanis!'~ ·more effeot~ve and for ticlclresslng .conce.rns_ of consumers, the earliel' 
Regulation of TRAI· of 2007 !(namely "Telecom Consumers Protection and ,Redressal of 
Grievances Regulations f200T') was reviewed and following two new regulations have been 
issued by TRAI : . . , : · · · , 

· i) "T~ldcom . Consumi;:r Complaint Redressal ·Regulations .' ·2012 (1 of 2012)" on 
05/01/2012 replncing the earlier Regulations ill'the subject matter and , 

ii)"TeleLm Consumers Protection Regul~tions, 2012 (2 of2012)" on 06/01/2012. 
I 

These Regulations hiwe oee11 implemented by the Telecom Service Providers. 

(c) & (cl) Repre~entations were received from vmfous Co11St1mer Advocacy Groups 
raising vm'ious 'ltelecom consumer issues including that of empowerment o:f TR.AI. It wns . 
. suggested that TRAI should ·be. given powers to impose penalty for violation. of its 
· regulations, ordel's and ditections. 

'· ..... 

(e) & (f) A_E.roposal for amendment of TRAI Act, 1997 is under consideration. \ 
Broadly it consists of amendments required fo~ effective discharge of current nmctions of 
TRAI under th6 existilig Act and those where TRAI has proposed fi.irther devolution of 
additional Regulatory functions. · 

* **** ~~** ,j,,i, :J::~*** 
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~~ ~ GOVERNMENT OF INDIA . Ji 

MINISTRY OF COMMtT.NlCAl'IONS AND INFORMATION TECHNOLOGY• 
DEPARTlVillNT OF TELECOMMUNICATIONS . 

LOKSABHA 
lJNS1'A1UlED QUESTION NO. 147 

TO lll!) 'ANSWERED ON sm A~GUSl', 2012 
~ ~ l ' 

:rwJ,i; t,dcAtmN nAsim ~m-tvtcm svaTr~M Ii 
~!: ~ / ':;_·,· 

~~  147. ~t:~g:tr~;t~~~~~~:~JI: t:.::· 

'1.t SHRI D;B. Cl-I.ANDRE GOWDA: t 
1~t -SHRI ANANDRAO ADS.UL: . . i ~:{g~=~t:/~t~~V: ... . . ! 
::%~ Will the Minis;ter of C0MMUNICATIONS AND lNF,ORMATION T~Cf-INOLOGY be ): 
i~~i, I  d t t t ;: ·:~:: p ease o s 'ti e: ii ,,. ~ 

~ fi 
·j;'/~
1
. (11) whefher in the aftermath of Mumbai terror nttnck, the licence agresmients of telecom operators has tl 

f~!. ' · been nmended and all mobilo service providers urged to p·ut fo place a system for location based j/ 
!ii,/~ service; · ;~ 
~ ~ 

!f.%~ (b) if .so, the details thereof along with the service _providers who have implemented the system and i( 

·.::.,:.~_i_~.'..:,:.1.' ' these still to follow the n~:¥ sys~em; ,j 
, (c) whether mobile phone service providers have expressed their reservations/objections and sought • 
%i the hctive role of' TR.Ano resolve the isstie; . . · · · !~ 
\,.1:.I (d) if s6, tl,e details of objections raised and diffi<:ulties ~Xperienced by them in implementation of I 
, this system; and · ~· 

' t 
,JI!:' (e) tho ro11ction of the Government in this regiud'l . . ~l ,,,, . .! 
!P.r,· 'ANSWE.'R' Ei 
~ ~ 

' p nv~ 'l'IIE MINISTER,Ol.i' STATE rn 1'lIE MINISTRY OF COMMUN1CATI0NS AND 11 

J{: ·, J'.NFORMAT~ON TECHNOlJOGY (SHRI MILIND DEDRA} 11 

:~, (a) Yes Madam. Mobile Telecom Service Prnvid~rs have been asked through licerme amendment J 
4/~ dated 31.05.2011 to provirlc Jocation accuracies as per the fo11oy,.,ing stipulations : [: 

·~{ Locution Details : I~ 
t .... :~ I (i) The Licensee shall prnvide location details of rrobile cu~tomers in the License service 
.rt area ns per below mentioned time. frame from the date of _issue of this amendment 
1/; and accm·acy. It should be n part of CDR 'in the form of_ longitude and latitude, besides 
.'.j. the co-ordinate of the cell sites, which is nlreacly one of the mandated fields,ofCDR. 
'!,., 
'~] 
.:i; 
.).!, 
"'~f 
~:. 

... . . ~ 

Conl:d ... 2/· 
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,-----,,--"-----·-:-i.-~-'"""--....__ __ ~ ,---'----··--. --..... ~ ·~-- ---, 1---- _,_ ...... ......_... __ .;~'1!,.a:,l},~'tm!Y.rc~~i.L.,-,.-·........,__._ 
Distance Urban (Moi•e thn11 1 
In M,etel'll millio11 mobiles In &\ t~ub - i,J.rbar1 & Rurnl ltomoto 
i-----~--~~niq! al li1l_~~- ___ · --~--~- __ 
-·---·-· JJ1cf~·-.. - . 2 Y~a.!L ... 1 ... t~r* 2.Y.~~~- ... ~ .. Y.9-f.!~ .•.. •. t,~~!~ 1,yc!lts ·-· 

50 30 50 ·-1ob--·-<Rr-· ---:-;15--· -~--- so -:-oo"--· ·----- ·-.--
300 --.-no--9-r--~- Go--. 10--'- . ·so 60 __ ___... --·---l---- l.w..,.. _ _ M_ .... ...._, L.,.,... ...__ ... _""_ 
500 :____ 60 70 · . 80 ! 60 . . ..1t .. _ -'---· .. : i ~---

* Applicable for the statd of J&K, Assam i1nd'NE regi~n. . · ·. ~ ... t _ • • 
. I : I 

(ii) To start with tl?!,se; dhto.ils will be. provided for spe{iif]~d t~iobile nmnb~rn. 
However, within n p<:i1iod of 3 years location details shall . bo plll't of CDR for aU 
mobil,i calls. ' 

Note!: Depending upon the technological develo1unent the limits of ru)curnriy couk! 
be modified ,my ti-me in future. . ' 

(b) The service pl'Ovidcrs are a.t various . stages of implmne11fo1g the mandrited 
nccuracies.. Howeve1·, no service provider has been able to complete the woa·k and -
seud the final com11Hru1ce. · · 

(c) & (d) Mobile Service Prov.idem had asked for certain clariffoations, which Jmve 
been prnvided to them. Telecom service providers bavo been r,e.ising the iimuo of 
financing th(i imple1~1e111:01:Ion of these se1·vices, However, it hau b~cn indac1Utcd thnt 
the !tystem has to be impfomente.:d' ·uy TSPs at their cost. They have also rcaiscd the 
question of impiementahility of the stipulated accuracy levels. JnfQf!~~n reg~}~~ng 
whether they have milled any issues with 'fRAI is being colletttd. -. ----------·----·-.. .- .. ---·-·--... --
(e) '!'he issue is be.!!!!L ,~x~mined by TEC, the tecb:nical tum of the department. 
Suitable decision will be taken at1er tlie !'ecei.pTofl.lierepoi'f'.froi:nT.,~C~-·-~~-
~ .... - ... ~-- ... _.1.---.... 
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I ~ ~ ·-· · GOVERNMENT OF INDIA 

1830. 

. . . 
MINXSTRY OF COMMUNICATIONS AND JNtOIUVIATION TECHNOLOGY 

DEPARTMENT OF. TELE.GOMl'YIUNICATIONS 

LOKSABIIA · 
UNS'fARRED QUESTION l\10, 1830 

TO BE ANSWERED ON 22ND AUGUS'l', 2012 

ALLOCA 'l'ION OF. SPEC'fRt}M 
SHRl SAN.JAY DINA PATH.,:! 
SHIU GURUDAS DASGUPTA: 
SHRI ARJUN MEGHWAL: . 
SHRI P. LINGAM: 1 

DR. SANJEEV GANESH NAIK: 
I • • 

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be· 
pleased to state: 

'(a) whether the Government had accepted the Supreme Court's judgement to cancel 122 2G 
· s·pcctrum licences and to allo·cate the Spectrurri by auction before August 31 this year; 

I 

(b) if so, the details thereof and the action being taken to complete the auction p1•ocess before 
deadline fllong wit!~ the measures taken to safegmwd the intel'est of telecom operators and the 
consumers; · 
(l~) whethel' the Government proposes to rcvis~ tl1e tinic Hne for auctioning the spectrnm; 

.. 
(d) if so, the detnils thereof nnd the re11sons therefor; 

(e) whethe1• as pet' the direction of the Supl'eme Coul't, the· Government has to adopt the 
auction procedul'e fol' allotting spectrnm to Government ugen~ies; and 

. ·,· 
(f) If so, the details thereof uncl the procedu1·e for alfo,tmcnt of spech;um llkoly to be adopted. 
in such cases? 

ANSWim 
. . . 

THE MINISTER 01! STATE IN THE MINISTRY OF COMMUNICATIONS AND 
INF'ORMATION TECHNOLOGY (SHIU MILlND DEORA) 

; . I 
·(a) & (b) . The pl'Ocess and planning of the auction is comJ~lex and time consuming. 
However, Government has annouhced Guidelines for Auction and Allottbent i ·Spectrum in 
1800 MHz and 800 MHz bands ~n· 3rd July 2012 in resp~ct of cert~in is~ues, which include,· 
among other, objective of m,ction, eligibility criteria, amount of spectrum, number of blocks and 
size of the blocks and validity period of auctioned spectrum. '"'To 

1 
• 

(c) & (d) An lnterlooulutory Appll1H1thm (I.A) hns l)c~n filed in Suprnme C()urt on behalf 
Oovemme11t seek.lt1g extension oftl1~1e to ~uoilltutt> the oc>m1·nenoement of nt1otlon ~r'speotrnm 011 
orbefore 12.11.2012.· 

J 

(e) &.(Q: Matter is under mmlnution. . / 

WWYf\h'tW 



GOVERNMENT OF.INDIA 
. MINISTRY OF COM1VIUNICATIONS AND INFORMATION TECHNOLOGY 

.'. (}, DEPARTMENT OF TELECOMJ\tIUNICATIONS 

.<''::i 
, : 1 LOK SABHA 

UNSTARRED QUESTION NO. 1566 
TO DE ANSWER.ED ON 6TH'MARCH, 2013 

COIVlP~.,AIN'fS AGAINST TELECOM OPERATORS . . 

1566, SHRI RAMESH VlSWANATlH<ATTI: 
SERI NISlj!KANT DUBEY: 
SHRI ABDUL RAHMAN: 

Will the Minister of COMMC.JN'ICATIONS AN'D INFORMATION TECHNOLOGY be 
pleased to state: 

I 

(a)· \he number of complaint~ and other griev~nces of consum~rs received against telecom 
operators for the deficient and' unsatisfaptory services drulng the last tlmie years and the current 
year, year-wise and operat01·-vyise; 1 · i. : 

', ....... ' . 
(b) the action taken by the Telecom Regulato1·y Authority of India (TRAI) the1'eo11, opern.tor-
wise· · 1 

·  · •  • ; · · ' .. 
(c) whether the ~.m.AI Act needs amendment and more powers should be given to TRAI for 
bette,r customer service and satisfacticm; 

( d) . if so, the ·details thereof and fhe reaction of the Governme11t thereto; 

(c) whether inadequate mobile towers and poor ·signal capacity are .the main reasons for 
unsatisfactory telecom services; and 

(f) if so, the measures taken by the Govemrnimt to i·11crease instal~ation of mobile towers and 
augme11t signal oapµcity, State-wise? · · 

ANSWEU 

THE MINISTER OW STATXi: IN THE l.VUNIS1RY OF COMMUNICATIONS AND 
INF'OR1VIA']JON TECHNOLOGY (SIIRI MILIND DEORA) 

. ' 

(a) The details of complf,ints received d.urlng last three y~aro u:n<..l the cumm.t yoar by 
Telecom Regulatory Authority oflndia ( TRAI) against service provi<lel.'S nre as below: 

~~

St 
Year 

No DSNI., MTNL B!un-ti 

1 2009-10 859 399 1736 
~ 

2 2010-11 .'.680 181 1305 
~~ --·~---.--

3 20ll-12 994 309 · 3969 

2012-13 

4 
(upto 31 9116 290 4402 
Jan 
2013) ...... ......_ ___ 

Service l11=ovider 
,--

Tata Reliance Vodafon 

678 1000 881 

404 821 680 
------""r.-,...... 

955 2057 2471 
..--

·2129 2261 2681 

·-

To,fal 
~ Idea Others ·-------I 
425 370 6258 

453 405 4929 

1095 1076 12926. 

1307 1539 15555 

Contd,. ,2/-
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i. 
I 

',.}::. .. . · ... ·.:· -2-

(b) The individual consumer complaint~ received in TRAI are ·forwarded to tfle 
concerned service provider'for redressal. · 

(c) ic (d) TRAI has submitted 1a proposal for runendment· in TR.AI Act, 1997 primadly 
concerning with grant of powers to lay dowll tho framework fo'r, con~u01e1· grievance redressul 
mechanism by the llel'vloe providers, power to impose pemuty. on the service provide1·a for 

·1 co11trave11tto11 of · TRAl's Regulations, etc. ~!Ld~~!!_tion qf tlw_ru:Q~~' the Govt, 
will plac.e the draft bil~ 1befo1·e Parliament in due course of t1I1!_~ \ ·-·· · ; · 

- -+--- --- . . ,....__ .... -- " 1 I - ----- I , 

.Ce) & (f) . As per the performance monitoring report for the quarter ending 31st Dec 2,012, 
the cellulal' mobile telephone service providers a.,·e generally complying with the Quality of 
service (QoS).benchmarks for the network i-elated pnramete1·s.. · · . 

TRAI monitors the performance of Service Providers against the benchmarks, for the 
various QoS paran1eters laid down by TRAI, thro:,1gh quarterly perfmmance monitoring reports, 
audit and assessment of quality of service throi.1gh independent agencies and assessment of 
customer perception of service thxough surveys. , , 

The follow-up action including installation of additional mobile towers (if any) is taken 
up by the concemcd service providers based on tedmo commereial considerations. 

* ~••l•>l< IJl :I<~:* * 
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GOVERNMENT OF INDIA 

MINISTRY 011' COMMUNICATIONS AND INFORMATION TECHNOLOGY 
DEPARTMENT OF TELECOMMUNICATIONS 

LOK SABHA . 
UNSTARRED QUESTION NO. 3682 

1'0 BE ANSWERED ON 20TH MARCI-I, 2013 

LOCATION RASrm SJCRVICES 

3682. SHRI KULDBEP BISHNOI: 
I 

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be 
pleased to state: < ' · 

. I . . 
(a) whethei· i.11 view of the security concerns, the -Department of .Telecommunications has 
clirecteci the mobile service providers, functioning in the country, to set up_.the. locat!on based 
service (LBS) system; 

(b) if so, ~he details thereof and the benefit~ likely to accrnq as n re·sult thereof; 

(c) whether all the service providers have set llp the said .system; · 

( d) if so, the details t11Creof a11d if not, the reasons therefor, company-wise; and 

( e) the action taken by the Government to ensui·e that the system is put in ])lace by each 
compa11y at the earliest? 

ANSWER 

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI MILIND DEORA) 

. (a) Yon Mad11m, In vlow of thQ !loomlty .concerna1 the Dopm:tmcmt. of Telecornm1micc1tiorni 
has directed the mobile sel'vlce providwi, fonctlo11111g in tho countl'y, to sot up the 

f 

location based sel'vice (LBS) system 

(b) to (e) Information. is being collected and wi~l be laid on the Table of the House. 
~,.,....jo:-""' ...... ._.__ __ ·----~~ ... - --- ·-------- J 

" ... ,,. 



GOVJ,LRNMENT OF INDIA 
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY 

DEPARTMENT OF TELECOMMUNICATIONS. 

. , LOK SAB}lA 
UNSTARRED QUESTION.NO. 1609 

TO BE ANSWERED ON14TH AUGUST, Z013 
' I 

ALL011MENT OF, SPECTRUM 1609. SHIU PONNA:tv! :PMB:HA'l{AR: 
Will the Minister of COMMUNICATIONS. AND INFORMA'ITON TECHNOLOGY be · pleased to state: . ' · 

(a) whetl1er_the Goverrunent'is considering allocatio11 of some oft~e spectrum thrqugh alio1ment · route instead of auction;· \ 

(b) 

(c) 

, I 
if so, the detail's th~reof a1,d the reasons therefor; and 

I 
the present status 9f the proposal? 

ANSWER 
THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SI·IRI MILIND DEORA) . 

' · 
(a) Yes,Madam. 

(b) & (c) ~ CQmmittcc bas !:>ecri constituted b Department ofTelec~m to examine various issues !:~lated to allotment !!!lcl pricina of '9peciimn:-fiici.uaing cona1honswliiclil'ieecttobesat'i'S'flec1-in-el:'der 'fu adopt auction as the pt·eferred/sole mode of allotment-of spectrum~ corufinons nn~fan.ectrtir4., for which ·ad1l!inistrative allotme~.t of sp~ytrnm should be adopted as the norm, etc; Report of the Committee is awaited. · --...... ---" ... ........-·----------- __.,,._. _______ _ ~~ ..... 

~ ,. 
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LOKSABHA 
UNSTARRED QUICSTION NO. 1093 

TO BE ANSWERED ON 11'I'll DECEMBER, 2013 

qUARTEULY PERFORMANCE MONITORING . 
. ' 

1093. ·SHRTPRATAPRAO GANPATRAO JADHAO; 
SHRI !UTAN SINGH: 
SHRI YASHBANT N.S. LAOURI: 

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be 
pleased to state: ' 

' \ • • I • 

(a) . whethe1· the Government reviews the quarterly :performance rnonitol'ing done by the. 
Telecom Regulatory A11thority of Intiia (TR.AI); · · : ; , ... . . , 

(b) 
I 

if so, the details thereof; · 

(c) the details of the irnmber of cases ofviolation of the 1frovisions ~f the licence agreement 
ii'nd TR.Al regulations committed by telecom companies reported in the above said quarterly 
pmformance monitoring 9arried out by TRAI, company-wise; 

(d) the detai.Js of penri.lty levied against such companies during the last three years and the 
current year, company-wise; and · · 

(e) the details of action taken against the errfng companies d.uring·tt:1e s~id period? 

· ANSWER 

THE MINISTEil OF STATE IN THI!\ MINIS'I'RY 011' COMMUNICATIONS ANJJ) 
lNllORMA'nON TECHNOLOGY (SlJRl fylIUND Dl!CORA) 

(a) & (b) In t~ims of Rule 3 of the Telecom Regulatory. Authodty ,of Itlclia (A1111t1nl Report and 
Retums) Rules 1999, TRAI furnishes quarterly returns to the Department of 
Telecommunications in respect of the following: · 

(i) 

(ii) 
(iii) 
(iv) 

' 
Statement on the periodical survey conducted by the Authority to monitor the Qunlity of 
Service proviged by Service providers, 
Statement on the steps taken to achieve Univ,~rsal Service Obligation, 
Returns on research and studies conducted including those conduct.ed outside India,' 
Statement on penalties imposed by the Authority for contravention of the directions ·of 
the Authority. · 

Contd ..... 2/-

\. (; .' .. 

!' 
~ 
I' t' ·I •: 

f; 
,; 
~: 

fj 

.. . .. . .. • __ ,._,_ .... ..... .....--,. . . - ........ - ....... . 1~··o;~·.' . . ····-· ~: .. 
~ 



~.:::~:: : ', <· . . •.: ...• 

' ,'•~•:,p, ,;·.·:.A 

tf,li,:,~:·t"·t:'i ~~1·\;)l;i# 

•, 
!~ 

~t[~;tMtJ 
"·•'•.i:,:"·,··~-~r ·'· 
. t 

' • 1;)• 

jJ •.i(' .. t,:• 

I 

. :'.'· .. ·: . : .··. . . . •>> . •• . • ' .• .. 

~~ 
··it~ 
. ''-I': .... 

"'-\\ .~ 
. ',\ ... 

'l)j. 

' . -2· ' l~j~ 
' ' ' • !11. 

• 'rA:~ 

The d~t'1i1S of mimbn.\' of om1es of vfoif.\tlona of ll~eMe ~isteement / regulntiona b; tll{t~,. . 
Se1·vice P1·ovick1·s urn not reported in thc1 · said ',Qunrtel'ly Return sent to Department of '1\11, 
Telecommunications. : I : . ·'i 

(c) & (d) The Telecom Regulatory Authority oflndiaAct, 1997 does not provide 'for imposing 
penalty against the service pl'~)Viders directly by TRAI. As intimated by TRAI, the details of 
violations of terms & donditions of licence noticed by the· TR.A.I during the last three years and 
the current yeiu- are given at .&Jl!!l~JJ:~- The details o:f the violations of TRAI's regulations 
and the financial ·pisince1\tives levied for non-,compliance ·of-the ;provisions of TRAI regulations· 
are 'given at ~mrnx!!tJL::_H, I • : ' ' 

' ' J ; : ' 
(e) The details of acti~n taken by Department.on the cases ofviolutio11s of license f.1£rnement 
reported by TR.AI (Anneimre-I) are given o.t .&_ml'!);tcm·eH!l\!. 
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Annexure-1 
Details of violations of terms. & conditions of licence noticed dt~ring the la.st 

three years and the current year . ' I j 

(i) 

(ii) 

(iii) 

Rollou~ ,q~ligat~~ns .- Violations of ~icense ·te1·ms and conditions: As per ~e .. Up,ifled f.opess Servicq· ,(UAS)' License, the licensees ·are 1·eq1,1~re~l .,t~ oo~rlY. ~tp the rolln~.t 9bl\ge.tion~; 'I'RAI anlll.lyoect ··~o st~tua. of ~c>'mpl_i~ce. of ·Rollout O~lig0;1;io'n of the licensees, wh_o were · issued licen&·es from Dec.20015 onwards and found that some of the . lice~s~e·s ~e not' i~ com'.plianc~ of rolJqut obHgations. Accordtngly, TRAI .has . ·re~omlJlended for impos1tion. of Liqt.1idated Damages/ Cancellation of Licences of such licensees. ' : ... ,. • •.. ' . ~ 
" 30 Intra Circle F,oa~ing: A case of some of the: , private mobile . . operators who are providing 3G services in those service -ru:ea.s where I they have. not bee!~ allocated the 3G. spectr;um using intra circle roaming !ifra11gements was brought to the notice of. :Authority, On ex01ni11ation, the Authority had.observed that.such an 'arrangement is p1ima fade violation of license terms and con~itions. · 

Etisalat & . S 'l'el: The Hon 'ble Supreme Court in its· judgment dated 2nd Feb, 2012 in Writ Petition (Civil) No. 423 of'20~0 and No.10 of 2011 had directed that-:- · 
a. "The licences granted to the · private respondents ·on or after 10.l.2_008·pursuant to two press releases issued on 10.1.2008 and subsequent allocation of spectrum to the licensees are declared illegal and ate quashed. 

b, . Th,e above direction shall b~come operative after four months." 

In view of the fact thal: Hon 'ble Supreme c'otirt had given a prospective date of effect to its order of qi..1aahmg: of the licenaos which In cleru· terms imply that. for all intents and purpose, such licenses had to operate till a certain sunset date and hence they have to comply with the license terms and conditions till that date. It had corne to the notice of the Authority that M/ s Etisalat & M/ s S Tel had violated the term~ and conditions of License Agreement by 'discontinuing their services before the s1.mset date, 
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I I 
Details of violations of TR.Al's r .. ~_gulatio1:1 · and..fi.~i~1. disincentives levied 

(i) . 

. (ii) 

fur tl011·CM.Wi~nc~ of the 12.rovisions of TAAI.nlli111.ation_s, 

Mobil~ N1,1mbcr 1.Portability: After implerrient~tion of the MNP . 
Regu.lations,1 the Aqthority had· received· a: nhmber of complaints 
whereit1 the supsc1·ibcro had reported tho.t their porting req'\..1ests were 
rejected by the donor openttors on VGtrious grounds, On examin.a.tion, . :· 
it was noted that in many cases ,rejecti,on of porting requests of the ,, 
subscribern done by the service pfoviclers w·as not in .accordance with· : 
the provisions of the regi..tlations . Acco1:dingly, directions were ·issped 
to concerned s.ervice providers . to ensure compliance of 'M'.NP ·' 
regulations: ln addition, show cause notices were also issued against · 
those service providers who had . contravened the MNP regulations. 
Further, TRAI has also issued Telecommunications Mobile Number 
Portability (li'ourth Amendment) Regulations, 2012 dated 19th 
September, 2012 providing financial disincentives for unjust ified 
rejection of porting re'que::rt and for violcttion of timelines specified in 
the regulations. These regulatiops came into force, stxty days from the 

· date of publication in the official Gazette. As per provisions of these 
regulations, Financial Disincentiv~s have been levied on three tclecom 
service providers mid the list is given below: 

Sl. Na.1ne of Operator Amount 

'.No. (l~s.). 
---------- ----

1 M/ s Vodafone .Ud. 15,000 
-·----2 M/s.IDEA Cellular 266,000 
Ltd. 

--- -3 M / s Aircel Ltd. 114,000 
- ------------1-------l 

Total 395,000 
- ·-'-------- -· _____ ___. 

Vj,olatiQnS of l1,epoi·t!1.1g System on Acccrnnti:oig Sepaxatic;};'.\ 
'll~.1g111.fltk.ins !a(H~l: n~ufog tho c:u.nient y0Etr, casoa of viole.tion of the 
provisions of'the Telecom Regulatory Author.ity of lnclle.'s Accounting 
Separation Regulations by the following tl1ree telecom companies ,;vere 
noticed en d these companies have been issued Show Cause notices: 

a: IvI / s Tulip Telecom Ltd. 
b. M/ s Bharat Sanchar Niga.111 ~,td. ' 
c. M/ s Sify Technqlogies Ltd. 

;: ,. 



·-s. Name of the Service quarter ending March 
No. Provider I 2013 

'No. of Amount 
Parameter of 
s :pot' met ·financial 

I disincenti 
I I I ve 

I 1mposed 
1 M/s Aircel Ltd. a· 

1· 
1200000 

2 M / s Bharti Airtel Ltd. 2 I 150000 
3 M/ s Bharat Sanchar I 

Nigam Ltd. 11 1100000 

4 M/ s IDEA Cellular 
10 400()00 ·ud. I I 

5· M/ s R-eliance 
Communications Ltd. 1 750000 
(CDMA/GSM) 

I -· .... --·. 6 M / s Reliance 
1 150000 Telecom Ltd 

: 7 M/ s Tata Teleser vices 
Ltd. (CDMA/ GSM) 3 400000 

; 

18 M/ s Unitech W}tele$S 
1 200000 (Tamil Nadu) ~t. Ud . . 

' 

9 M/s Vodafone India : 
Ltd 3 400000 

. i 10 ...- . M/s MTS (Sistema 
I . Shyarn Teleservices ' 

Quarter ending June 
·2013 

No. of·. Amount of· 
Pa.rametcir financial 
snot m~t .. qjsinceritiv 

; 
es impbsed 

g 1250000 

2 200000 

13 1450000" 

5 300000 

1100000 
l 

I 

1 150000 

1 200000 

2-~. rl50~ 
4 150000 

'I\ 
'.?. 50000 

·----·-

' p 
\. 
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!: 
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•. 
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. ' ,1 ', .. , t' ,,/ . // Name of the Service 

j ·No. Provider 

I 

i 
i 

i .l 

, 

----- I ·-Ltd.) 

. 
bl Delav in submittina _._ s. Name of the Service 

No. Provider 

l M/ s Bharat Sancha.r 
Nigam Ltd. 

-------2 . M/ s IDEA Cellular 
L.td. 

3 M/ s Qua.drant 
Televentures Ltd. 

Qu'arter endi11g· Mar~h Quarter en,tling June 
' I 2013 2013 

·-No, of Amount No. of Amount of Parameter of Pa.tame tel',. financial ' ' . . snot met financial · snot met disincen tiv 
disincenti \ es imposed 

v~· ~\ ._ ..... : ~ . I : .. 
imposed 

: 
: 

.\ I ., . 
• ., 

re ort ~--·-~------,-----· Financial disincentive Financial disincentive 
imposed Quarter imposed Quaiter 

ending-March 2013 ending June 2013 

5355000 3255000 

4~·0000 

60000 

BASIC SERVICES: W!RELINE I 

~L~on compliance of Benc.qmarks s. Nam~. of the Service Quarter Ending Quarter en.ding June No. Provider March 2013 2013 

: No of Mn.aunt No of Amount of 
Parameter of J!}arameter financial. 
s Not Met financial s.No~ Met disincentive 

disincenti impo.sed 
ve 

impose(\ 
f--.. --- ---------------·· 1 M/s Bhar~tt Sanchar 

12 1700000 13 2900000 Nigam Ltcl 
-

·:· ·~·· 

11 
F 
i ' 
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3 

4 

s. 
No. 

1 

M/s Vodafone India . Ltd . 

M/s Mahanagar 
6 300000 Telephone Niga.m Ltd 

M/s HFCL (M/s . 
Quadrant 
Televentures Ltd.) 

I 

b) Delay in submitting report · Name of the . fin£¥1~ia1 disincentive Service . 'imposed Quarter Ending Provider I March 2013 

M/sHFCL 
(M/s 
Quad.rant 20000 Televentures 
Ltd.) 

·-· .-: . 

1 50000 

5 200000 
' 

150000 
3 

final1cia.l. disincentive. ,._ 
imposed . 

. Quarter· ending June 
.2013 · 

20000 

.. .,. 



'I 

' I 

. ~OADB~ND SERVICES . 

a) Non compliance of Benchmarks 
-

Q'L'°larter ·ending Marc~ s. Name of the Serviqe 
No. Provider ·2013 

.. 
I \ No of Amount of. ' I 

I 

f13-r'amete fimmcia.1 I 

I rs Not disincenti ' Met ve 
imposed 

1 M/s Bharnt I Sanchar Nigar(i Lt~. 
! 

6 2100000 

2 M/s Mahanagar ,, 
Telephone Nigam 6 200000 
Ltd 

I 
3 M/ s Sify Ltd. I .4 150000 
4 M/ s Tikona Digital I ' 1 50000 Networks Pvt. Ltd . . 

·1 ' I 
5 M/ s Syscon Infowa:y 1 Pvt. Ltd. 

- - ·-· 6 M/s Five Networks. 
Solutions ~;+ ~ 100000 
Ltd. . . . 

7 M/s Atria 
Converge1.1ce · 

J. 150000 Technologies Pvt. I 
I 

Ltd. 
' 

8 M/s Beam Telecom 
Pvt. Ltd. 

·-- -9 M/s Tata 
Communications 

10 M/s You 
Broadband India 
Pvt. Ltd. 

---

.9mu;ter ending June 
' 2013 . . 

·-:No of · Amount of 
Pa.r~meter financial 
s Nbt Met disincentive 
' imposed __ · · 

' . 
9 400000 

200000 
5 

3 300000 

1 100000 

2 150000 

: 

200000 
4 

-i. J.00000 2 

-". 250000 ,:, 

. 
600000 

5 

I •. ~. 

,. 
•> 



,, M / s Southern soooo 
Online Bio ·1 

Technologies Ud ' 
' ...................... _ ... _......-.. ~""~· ···~·•t ....... -94~ .... ~....--. .,...'-"':......_._.~._..... ·--..... ~00000·· 

1~ M / s I11dm1Ind I 

Media & · 1 
Communications 1 
Ltd. : 

! - --
b) Delay in submitting repoh 

, I 1 

S, Name of the Service ·, financial 
___,... 

Financial disincentive ·· 
' ' 

I 

No. Provider disincentive · imposed Quar ter 
imposed Quarter ending .June 2013 

Ending March 2013 

1 M/ s Hathway Cable 10000 
& Dat.acom :I.,td. 

2 M/s Tata 15000 
Communications Ltd. 

3 M/s Digital Nenvork 60000 
Associates Pvt. Ltd . 

4 M/s Ortel 1250·00 
Communics.tloha Ltd. -

5 M/s Broadband 
Pacenet (India) Pvt. 1?5000 
Ltd. 

-1 M/s Alliance : 
Broadband Ser:,ices 75000 
Pvt. Ltd. .. . -.... 

7 M/s Sify Ltd. 40000 . 
M/s You Broadband 

.-----,-

8 30000 
India Pvt. Ltd. ' 

--· 
9 M/s Vasai Cable Pvt. 125000 

Ltd. 
. 
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. ' · Violations . of provisitms of the 'l'elecom Co1umei·cial Commimice.tion Custpmer Pl'.eference Regtilations, 20 10 

I: r. :.•. / ,. 
.I ., : (Amount in Rs.) ,, -··· .. 

Last three ·. . Cu trent / 

Operator year~. Year 
M/ s Reliance· Group ~4130000 
M / s_ Aircel Ltd 5260000 
M/ s Tata (Group) 2381000 

. M/s IDEA Cellular Ltd 535000 i . 
•1 

M/s Vodafone (India) Ltd 2310000 
-M/ s ~nitech Wireless (Tamil 

Nadu) Pvt. Ltd. 
' 2200000 

M/ s Bharti Airtel 1,00,~00 1420000 
·-M/s MTS (M/s Sistema Shyam 

Teleservices Ltd.) 1675000 
M/ s Vi.deocon 

I 315000 
M/s Loop Mobile 145000 
,M/s Mahanagar Telephone 
Nigam Ltd (MTNL) 25000 
M/s Bharat Sanchar Nigam Ltd 
(BSNL)· -·1 5000 
M/ e Q.usi.dliant 'l'elev~nturee Ltct. 
(HFCL) 5000 

-

, .I•• ,,. 
/I 
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ANNEXURE-III 
. . 

Action taJrnn by Department ·011 the cases of violatiqns of license agreement. 

1·eported by TRAl . , 

• • ,, 1 • • j 

(i} R.olloi.1t Obtiga_tions -Violations of license terms and· contH·Uons: 
•  •  • I "  • • •  • 

DeiJail;me.nt has ·in~pose'~l financia,1 penalty / :Liquidated Damages 

upon ~ertain . Tele~~fo Servic~ Provid~rs rrtiP;)· fo
0

r violation of 

rollout obligations.I Hqwever, the· action taken :against· these·· .,. 

~ompani.~s for \t!olatitm 'of rollout obligations 1.:iy t,)el?~::f.me~1t of  · 

Telecommunic1;1.tiofljs {DoT) have been challenged hf the courts of 

law and the same is suh-juclice. .. 
(ii) 3G Intrn Circle Roam.i:n.g: Regarding viola'tio11 'of 3G Intra Circle 

Roruning {ICR) agreen1ents by TSPs, DoT·had issued Show Cause 

Notices to these licencees companies viz; M/s. Bharti Airtel Ltd·., 

M/s. ldea.Cellular Ltd. and M/.s. Vodafone Mobile Services Ltd. !or 
cancellation of their licenses and imposition of penalty. The cases 

filed by these cori:ipanie,q _challenging tl:ie show cause nolices issued 

by DoT are now being heard by the Tel,ecom Disputes Settlement 

a11d Appellate Tribur1.al (TDSAT) _and a,re presently sub-judice, 

jiii) Etisalnt & S 'I'el: A demand notice fo1:·imposition of Rs. 650 crore 

hM been is~ued to M/ s. Etise.la.t for violation' of the terms of license 

conditions in 13 License Ser11ice ~rea~ (LSAs) an d Rs. 250 c'rore 

against M/s. S.Te1 in respect of5 LSAs ~n account of closing down 

of its operation without following due procedure as specified  in the 

/ 

J 

license conditions.'.!:_ .. ~?ID_m_ it!ee has been consti.h.i.tcd to examin e / 

,:he ~~~~ ~ ~ give it s report for talting a de~~~io11:l.i:i:~t~i~.::. __ ...:__ 
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GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATIONS A~D INFORMATION TECHl~OLOGY 

LOK SABHA 

UNSTARRED QUESTION NO: 2373 

ANSWERED ON:05.02.2014 

HACKING OF BSNL WEBSITE 
' SURESH KUMAR SHETl<AR. 

(~·'\"hether a Chinese t~lecom equipment company has reporte.dly hacked the website of Bharat Sanchar Nigam Limited· (BSNL); . 1 • 

·(b) ifs~, the details thereof; 
i .. {c) whether the Government has got the matter investigated; , I 

I 
(d) if so, the outcome thereof; 3ind · 

(e) if not, the action taken by the Government to avoid recurrnnce of such incident in future? I • I 
Will the Minister of COMMUNICATIONS AND INFORMATmN TECHNOLOGY\:>e pleased to 

. · · . \ state:- . . . . 

1 ANSWER 
. ! 

THE MINISTER OF STf.TE IN THE MINISTRY.OF GOMMUNICATIONS AND INFORMATION TECHNOLOGY (DR.(SMT.) ICILLI KRUPARANI) 

(a) to (e) An Incident about ~~  alleged hacking of Bharat. Sanchar Nigam Limited (BSNL) · network by M/s Huawel, a Chinese Telecom Company ~as come to notice.TT~ ~overnment has ... constituted an .lnter-mlnlste~lal tea~vestlgate tbe matte.r. _] . ! . ..: 

r• ....-,. \ . 
-,. 

I 

~; 

.. 
~ 

l 
I 

. l 

l~ .. 
•: 

.. .. 

~ 



( 

. . . ·-·-·. .. .  . .  . ~ ~ . . . • ~::..:.:..:-::::.::: ....... :.;---_--;: ... ,:::..::-.::..:..~,..-;---:---··--;-·--·-v:a;;;;e;: - -. --· ~ ,. .. 

GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY 

LOI< SABHA 

UNSTARRED QUESTION NO: 4066 

ANSWERED ON:19.02.2014 · 

ADJUSTED GROSS REVENUE 
I 
I 

KISHANBHAI VESTABHAI PATEL. 

I 

(a) whether the Telecom Regulatory Authority of India (TRAI) has released a consultation paper on the Definition of Adjusted G~o~s Revenue (AGR)·ln llcence agr~ements for pr~islon of telecom .. and Internet services and minimum presumptive AGR; 

' i I (b) If so, the details In this regard; . 

( c) 'the details of the definition of AGR in the ISP licence ag·reemerits for provision of internet 
services; . . l 

1: 
I 

(d) lhe comments of various stakeholders on the consultation paper; and 

( e) the reaction of the Govemrne·nt thereon? 

Will the Minister of COMMUNICATIONS AND INFORM/-\r!Ot'-l TECHNOLOGYbe pleased to 
state:-

ANSWER, 

,r • 

. ' ]. 
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:\I . l,1j~l§TER OF THE STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION. ! i } TE'Ch.,OLOGY (SHRI MILIND.PEORA) · 
,1 

iil ° ~~~ ~~ ~~ ~~~ ~ ~  ~~~~  ;~:1;e::1:ea:~d :•i:n~~:~l~e~=~:~;t;;c:~::~~2~~~ !~1;~;m I ll 'Oe'flnitlon of Adjusted Gross Revenue (AGR) in the Licence Agreements for provision of Internet ~ :f.>J S~rvlces and minimum presumptive AGH · 
~ I (o) There Is no definition of "Adjusted Clroaa Revenue(AClR)" In ISP lloenoee (without lntainat It] rJ~ Telephony) Issued under 1998 guldellnes. Following deflnltlo·n of "AGR" Is applicable for ISP "J ,

1

; 1:::::
1
:
1
:t:i::::::::::::e:::::. under 2002 guidelines: 

ll:j' I 
1 Ir! (i) Gross Revenue: The Gross Revenue shall be inclusive of Intern.et Access Service, Internet :; rt,-l.r.,.i.~:··.i,... Content Service, Internet Tel\eph.o~y Service, Installation charges, Late fees, 'sele procee,ds of ~.r.I ,..;, terminal equipments, revenue on account of interest, dividend, valued added services, , ft~ supplementary services, revenue from permissible sharing .of Infrastructure and any other ~ I· miscellaneous revenue, without any set -off tdr related item of expense etc. . j 

t .:.~.'.;.: (ii) for the purpose of a;riving. at the "Adjust.JI Gross Rev~nue(AGR)", th~ following shall be "' ~g excluded from the Gross Revenue: . . 
f'. 

~~  # Charges '.ram Internet Access, Internet cont~nt and Internet access related installation charges; !J 
~ 

2 
· ~ # Servica Tax on provision of service and sales ta:·< actually paid to the Government if Gross -· t · Revenue had Included as component of Salof Tax ancj Service Tax. . :) 
,t.'. (Iii) AGH under ISP llcenc~ issued under 2007 guideli.nes Is as follows: l·, 
~ 

~ ~, # Grosse Reve3nue: ihe Gross r:iev011u0 shall
1 

be lnol~slve of rev€lt1Ue''ft'om Internet access :; 1~ service, revenue from internet content, revenu
1

e from lnte~net Telephony Service, l~evenue,frorn :'. /,f_;,'·.~.1... activation charges, revenue from sale, lease or renting of bandwidth,• linl<s, R8tG cases, Turnkey · fl· : projects etc. revenue from IPTV service, late fees, sale proceeds of terminal equipments, revenue ~ it, on account of irJterest, dividend, value added 1·ervices, supplementary services, lnterco_nnection ,:: ~~ charges, roaming charges, revenue from perr issible sharing of Infrastructure and any-other ~~ ti mlscellaneou~ revenue, without any s~-off for elated item of expense etc. · · ti 
t?~ For the purpose o'f arriving at the "Adjusted Gross Revenue(AGR)" the following shqll be I· f~; e)(cJuded from the Gross Revenue: I ' · · 

l ,. 

) 
4 

. 
?f # Charges from pure internet service, ac~ivation charges from pure. internet subscribers. Pure '.~ ft~: Internet Services shall mean any method/device/technology to provide access to Internet unless t; ~-; explicitly prohibited and all content available Including web~hosting, web-colocatlon which ls fi ;~r available on internet without access restriction, 

f; 
~ 

. l: # Service Tax on provision of service ancl Sales T~x actually paid to the Government If gross / 
,~ 

! 

\1;,. 
~ 

.~ '{i, 
---., ...... '3.-'""- . 
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Chapter 8 

(Assurances) 

. 8.1 . During the course of reply . g!ven to a. question or ?elinition 
a discussion, if a Minister gives an undertaking which 
involves further action on the part of the Government in 
reporting back to the House, it is called an 'assurance'. 
Standard list of such expressions which normally constitute .. 
assurances as approved by the Committee on Government . 
Assurances (CGA) of the respective House, is given at 
Annex-3. As assurances are required to be imp.lemented 
within a specified time limit, care should be taken by all 
concerned while drafting replies to the questions to restrict 
the use of these expressions only to those occasions when 
it is clearly intended to give an assurance on the floor of 
the House. 
8.2 An assurance given in either House is required to be Time limit for 
fulfilled within a period of three months from the dat~ of :::~~can · 
the assurnnce. This limit has to be strictly followed. 
8.3 To ensure early fulfillment of assurances entire OnlincAssurances 

b , . ti . · f ' fj Monitoring System process egmnmg rom cullmg cut o assurances rom (OAMS) 
the proceedings of the House to the submission of 
Implementation Report including extension of time, 
dropping and transfer of assurances have been automated 
through a Software Application named "Online Assurances 
Monitoring System" (OAMS). Requests for extension of 
time, dropping or transfer of ·assurances and submission 
of Implementation Report through any other offline mode 
shall not be entertained under any circumstances. 

(. I ("\ 

.. :· . . : ,' . 

i 
I 
.j 

[ 
l 



------- -----
.. . . ·.·, . ' . .: : . ':: ". . . ; . . · .-:. - :. · •.. : : .. :·.: ::.:·· .... .. . .: . ·. ,··. 

46 

Culling out of 
Assurnnces 

Deletion from the 
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for fulfilling on 
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Registi:rs of 
Assurances 

· Manual of Parliamentary Procedures 

8.4 When an assurance is given by a Minister or when 
the Presiding Officer, directs the Government to furnish 
information to the House, it is extracted by the Ministry 
of Parliamentary Affairs, from the relevant proceedings 
and communicated to the Department concerned online 
through 'OAMS' normally within 20 working days of the 
date on whi.ch it is given on the floor of the House. 

8.5 Tf the administrative Ministry/Department has any 
objection to treating such a statement as an assurance or 
finds that it would not be it\ the ptiblic in.terest to fulfill it, it 
may upload its request at 'OAMS' within a week of treating 
such statement as assurance for getting it del.eted from the 
list of assurances. Such action will require prior approval 
of the Minister concerned and this fact should be clearly 
indicated in their communication containing the request. I( 
such a request is made towards the end of stipulated period 
of three months, then it should invariably be accompanied 
with a request of extension of time. The department should 
continue to seek extension of time till the decision of 
the Committee on Government Assurances is conveyed 
through 'OAMS'. Requests received through offiine mode 
shall not he entertained by either Rajya Sabha/Lok Sabha 
Secretariat or Ministry of Parliamentary Affairs. 
8.6 If the Department find.s that it is not possible to fulfill 
the assurance within the stipulated period of three months 
or within the period of extension already granted, it may 
seek further extension of time as soon as the need for such. 

·· ·extension becomes· appari;mt, i'ndicating ·the reaS'ons · for 
delay and the probabie additional time required alongwith 
details of action taken/progr~ss made in the matter. All such 
request should be submitted .at 'OAMS' for decision by 
CGA thereon with the approval of the concerned Minister. 
8.7.1 The particulars of every assurance will be entered by 
the Parliament Unit of the Ministry/Departmen·t concerned 
in a register as at Annex 4 after which the assurance will. be 
passed on to the concerned section 

G I 
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8,7,2 Even ahead of the receipt of'communic~tion froin 
the Ministry of Parliamentary Affciirs through 'OAMS' 
the section concerned should take p'rompt action to fulfill 
such assurances and keep a watch thereon in a register ·as 
at Annex 5. · 

8.7.3 The registers referred to in parns 8.7.1 and 8.7.2 will . 
be maintained separately for the Lok Sabha and t~e Rajya 
Sabha assurances, entries therein being made session 
wise. 

The Section. Officer in charge of the concerned section Role of Section · 

Wl" 11· .· .·. - · ·· · . . · · . Officer and Brauch 
' · · · · Officer 

(a) scrutinize the registers once a week; 

(b) ensure that necessary follow-up action is taken without 
any delay whatsoever; , -·· 

( c) submit the registers to the branch officer every fortnight 
if the House concerned is in session and once a month 
otherwise, drawing his special attention to assurances 
which are not likely to be implemented within the 
period of three months; and 

(d) review of pending assurances should be undertaken 
periodically at the highest level in order to minimize 
the delay in implementing the assurances. 

8.8 The branch officer will likewise keep his higher 
officer and Minister informed of tf1e progress made in 
the implementation of assurances, drawing their special 
attention to the causes of delay. 

8.9.1 Every effort should be made to fi.1lfill the assurance Procedure for 
within the prescribed period. In case only part of the ~~~~ ~  ofwi 
information is available and collection of the remaining . 
information would involve considerable time, an 

I 

Implementation Report(IR) containing the available 
information should be uploade~ at 'OAMS' in part 
fulfillment of the assurance, wit~in the prescribed time 
limit. However, efforts should continue to be made for 
expeditious collection of the remaining information for 
complete implementation of the assurance at the earliest; 

S o 
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Laying of the 
Implementation 
Report on the Table 
of the House 

., 
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8.9.2 Information to be furnished in partial or complete 
fulfillment of an assuranpe should be approved by the 
Minister concerned before it is uploaded at 'OAMS' in both 
English and Hindi versions in the prescribed proforma as 
at Annex-6 , together with its enclosures. After online 
submission of the Repo1i for fuifillment of the assurance 
partial or complete as the case may be, four hard copies 
each in Hindi and English version with one copy of each 
v·ersion duly authenticated by the officer concerned should 
be sent to the Ministry of Parliamentary Affairs for laying 
until e-laying is adopted by the concerned House. 

8.9.3 The Implementation Report should be submitted 
at'O.AMS' only. Implementation Report sent by any other 
mode or sent to Rajya Sabha/Lok Sabha Secretariat directly, 
will not be considered for laying. 

8.10 The Ministry of Parliamentary Affairs, after scrutiny 
of the Implementation Report, will arrange to lay it on the 
Table of the House concerned. A copy of the Implementation 
Report, as laid on the Table, will be forwarded by Ministry 
of Parliamentary Affairs to the member(s) concerned. 
Details oflaying oflmplementation Report submitted by the 
Ministry/Department concerned would be made available 
by the Ministry of Parliamentary Affairs at 'OAMS' . -:r:he 
Parliament Unit of -the Ministry/Department concerned 
and the concerned section will, on the basis of information 
available at 'OAMS', update their records . 

. Obligation to lay a . 8.11 Where. there is an _.obligation to lay any paper.{rµle/. . ... ·· · · 'I · ··  ·· 
~~~~ ~ ~~~~ ~~~  order/11otification, etc.)° on-'the Table of the:House aiid for·.· ··'·· ·· 
vis assurance on th·e which an assurance has also been given, it will be laid 
same su~ject on the Table, -in the first instance, in fulfillment of the 

obligation, independent of the assurance given. After this, 
a formal report regarding implementation of the assurance 
indicating the date on which the paper was laid on the Table 
will be submitted at 'OAMS' in the prescribed pro forma 
(Annex-6) in the manner already described .in para 8.9.2, 

·.•. • . . 
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.. 
8.12 Each House of Parliament has a Committee on Committtees 
Government Assurances nominated by the Chairman/ 00 Government · Assuran<Xls 
Speaker. It scrutinizes the Implementation Reports and the RSR21l·A 
time taken in the fulfillment of G9vernment Assurances LsR 323, 324 
and focuses attention on the delays and other significant 
· aspects, if any, pertaining to them . .Jnstnictions issued by 
M.inistry of Parliamentary· Affairs from time· to till).e as ··· 
ava.ilable on 'OAMS' are to be follofv.,ed strictly. · · 
8.13 The Ministries/Departments will, in consultation with Report~ of the 
the Ministry of Parliamentary Affairs, scrutinize the reports g:=~:7e~:t 011 

of these two Commit1;ees for. remedial action wh.erev.er. Assurances 
called for .. 

J 

8.14 On dissolution of the Lok. Sabha, the pending Effect on Wisurauces 
d t l All , on dissolution of assurances o no apse. assurances, promises or the Lok Sabha 

undertakings pending imple1nent~tion are scrutinized·· 
by the new Committee on Government Assurances for · 
selection of such of them as are of considerable public 
importance. The Committee then submits a report to the 
Lok Sabha with specific recommendations regarding the 
assurances to be dropped or retained for implementation 
by the Government. 
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MINUTES 

COMMITTEE ON GOVERNMENT ASSURANCES 
(2019-2020) 

(SEVENTEENTH LOK SABHA) 
FOURTH SntlNG 

(03.01.2020) 

Ame.KU~-x , 

The Committee sat from 1500 hours to 1630 hours in Comrriittee Room "B11
, Parliament House 

Annexe, New Deihl. 

PRESENT 

Shri Rajendra Agrawal - Chairperson 

MEMBERS 

2. Shri Nihal Chand Chauhan 
3. Shri Gaurav Gogol 
4. Shrl Ramesh Chander Kaushik 
5. Shrl Pashupatl Kumar Paras 

1. 
2. 
3. 

Shri Pawan Kumar 
Shrl H. Ram Prakash 
Shri S.L. Singh 

SECRETARIAT 

- Joint Secretary 
- Director 
- Deputy Secretary 

WITNESSES 

Ministry of communications (Department of Telecommunications) 

1. Shri Anshu Prakash - Secretary (T) 
2. Shri P.K. Sinha - Member 
3. Ms. Anita Praveen - Additional Secretary {T) 
4. Ms. Ansuli Arya 
5. Shri Subodh Kumar Gupta 
6. Shri G.K. Aggarwal · 

- Administrator, USOF 
- Advisor · 
- Wireless Advisor 

7. Shri Navneet Gupta - Joint Secretary 
8. Shri M. Akhaya - cvo 
9. Shri Shea Bhadra Singb - DDG . 
10. Shri R.K. Khandelwal - DDG 
11. Shri Guiab Chand - Sr. DWA 

Ministry of Parliamentary Affairs 

1. Shri P.K. Halder - Under Secretary 

At the outset, the Chairperson welcomed the Members to the sitting of the Committee and 

apprised them that the sitting has been convened to consider 25 Memoranda containing requests 
. . . 



re<=i~iveo from various Ministries/Departments for dropping of 44 pending Assurances and for taking 
oral evidence of the representatives of the Ministry of Communications (Department of 
Telecommunications) regardihg review of pending Assurances. 

xxxx 
xxxx 
xxxx 

xxxx 
xxxx 
xxxx 

xxxx 
xxxx 
xxxx 

xxxx 
xxxx 

. XX)()( . 

xxxx 
xxxx 
xxxx 

xxxx 
xxxx 
xxxx 

2. Thereafter, the representatives of the Ministry of Co.mmunications (Department of 
Telecommunications) and the Ministry of Parliamentary Affairs were . ushered in. Welcoming the 
witnesses to the sitting of the Committee, the Chairperson impressed upon them to not disclose the 
deliberations of the Committee to any_ outsider. The Committee then took oral evidence of the 
representatives of the Ministry of Communications (Department of Telecommunications) regarding 
pending Assurances. Expressing concern over the long pendency of as many as 103 Assurances of 
the Ministry, the Chairperson asked the Secretary, Department of Telecommunicatibns to give an 
overview of the pending Assurances of the Ministry and also enquired about the internal mechanism 
and system of monitoring and reviewing the implementation of pending Assurances In the Ministry. 

3. The Secretary, Department of Telecommunications accordingly briefed the Committee on the 
above issues inter-alia highlighting the mechanism of periodic meetings activated about 6-8 months 

I 

back for monthly review of Assurances at the levels of Additional Secretary, Deputy Director Ge~eral 
(Coordination) and the Secretary (Telecommunications). 

4. The Chairperson and Members thereafter raised various queries and sought certain 
clarifications on the 16 pending Assurances . (Enclosure) taken up for the day. The witnesses 
responded to these queries and also provided clarifi~ations. As some queries required detailed reply 
and inputs from various quarters, the Chairperson asked the witnesses to furnish written reply on the 
same in due course. 

5. The evidence was completed. 
6. The Chairperson thanked the witnesses .for deposing before the Committee and furnishing the 
available information on the queries raised and clarif(cations sought by them. 

7. The witnesses, then, withdrew. 
8: A v~rbatim record of the proce~dings h~-~-beJ.n kept. 

The Committee then adjourned. 

xxxx xxxx xxxx .. xxxx xxxx xxxx 
xxxx xxxx xxxx ·XXXX xxxx xxxx 
xxxx xxxx xxxx xxxx xxxx xxxx 
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Enclosure 

COMMIUEE ON GOVERNMENT AS$URANCES (2019-2020} LOK SABHA 
i· 

Statement of Pending Assurances relating to the 
Ministry of Communications (Department of Telecommunications} 

·(From 14th Lok Sabha to 1st11 Lok Sabha} 

**** 
SI.No. SQ/USQ No. dated Subject . 

1. USQ No. 2186 Setting up of BTS In Border Areas 
~ -~ 

dated 14.03.2007 

2. USQ No. 4628 Grievances Redressal Mechanism by the Access Providers 

dated 09.05.2007 

3. USQ No. 1090 Effectiveness of Telecom Services 

dated 13.07.2009 
. 

4. USQ No. 4254 National Spectrum Policy 

dated 03.08.2009 

5. USQ No. 5700 2G Spect·rum Investigation 

dated 07.09.2011 

6. USQ No. 3337 Telecom 'Finance Corporation 

dated 14.12.2011 

7. USQ No. 2396 National Broadband Plan 

dated 28.03.2012 

8. SQ No. 288 Complaints Against Unsatisfactory Telecom Services 

dated 25.04.2012 

9. USQ No. 147 Location Based Service System 

dated 08.08.2012 

10. USQ No. 1830 Allocation of Spectrum 

dated 22.08.2012 

11. USQ No. 1566 Complaints Against Telecom Operators 

dated 06.03.2013 

12. USQ No. 3682 Location Based Services 

dated 20.03.2013 

.. 

: 
! 
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13. USQ No. 1609 Allotment of Spectrum 
dated 14.08.2013 

14. USQ No. 1093 Quarterly Performance Monitoring 
dated 11.12.2013 

I 

15. USQ No. 2373 Hacking of BSNL Website 
dated 05.02.2014 

16. USQ No. 4066 Adjusted Gross R~v~nue ., 

dated 19.02.2014 



MINUTES 

COMMITTEE ON GOVERNMENT ASSURANCES 
(2019-2020) 

(SEVENTEENTH LOK SABHA) 
EIGHTEENTH SITTING 

(08.10.2020) 

The Committee sat from 1100 hours to 1200 hours in Committee Room "C", Parliament House Annexe, New Delhi. 

XXX 
XXX 

PRESENT 

Shri Rajendra Agrawal - Chairperson 

MEMBERS 

2. Shri Ramesh Chander Kaushik 
3. Shri Kaushalendra Kumar 
4. Shri Ashok Mahadeorao Nete 
5. Shri Santosh Pandey 
6. Dr. Bharatiben Dhirubhai Shyal 

SECRETARIAT 

1. Shri Pawan Kumar - Joint Secretary 
2. Shri Lovekesh Kumar Sharma - Director 
3. Shri S.L. Singh - Deputy Secretary 

XXX 
XXX 

XXX 
XXX 

XXX 
XXX 

XXX 
XXX 

At the outset, the Chairperson welcomed the Members to the sitting of the Committee and apprised them 
that the sitting has been convened to consider and adopt 04 draft Reports and for taking oral evidence of the 
representatives of the Ministry of Rural Development (Department of Land Resources). Thereafter, the Committee 
considered and adopted the following four (04) draft Reports without any amendments:-

(i) Draft Thirteenth Report (17th Lok Sabha) regarding 'Requests for Dropping of Assurances 
(Acceded to)'; 

(ii) Draft Fourteenth Report (17th Lok Sabha) regarding 'Requests for Dropping of Assurances (Not 
Acceded to)'; 

(iii) Draft Fifteenth Report (17th Lok Sabha) regarding 'Review of Pending Assurances Pertaining to 
the Ministry of Communications (Department of Telecommunications); and 

(iv) Draft Sixteenth Report (17th Lok Sabha) regarding 'Review of Pending Assurances Pertaining to 
the Ministry of Education (Department of School Education and Literacy)'. 

XXX 
XXX 

XXX 
XXX 

The Committee then adjourned. 

XXX 
XXX 

XXX 
XXX 

XXX 
XXX 

XXX 
XXX 
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MINUTES 

COMMIITEE ON GOVERNMENT ASSURANCES 
(2020-2021) 

(SEVENTEENTH LOK SABHA) 
FOURTH SITTING 

(08.02.2021) 

The Committee sat from 1430 hours to 1500 hours in Chairperson's Chamber, 
Room No. 216, Block-B, Extension to Parliament House Annexe, New Delhi. 

PRESENT 

Shri Rajendra Agrawal - Chairperson 

Members 

2. Shri Nihal Chand Chauhan 

3. Sliri Ramesh Chander Kaushik 
4. Shri l<aushalendra l<umar 

5. Shri Santosh Pandey 

6. Shri Pashupati Kumar Paras 

~ecrerariat · 

1. Shri Pawan Kumar - Joint Secretary 

2. Shri Lovekesh Kumar Sharma - Director 

3. Shri S.L. Singh - Deputy Secretary 

At the outset, the Chairperson welcomed the Members to the sitting of the 

Committee and apprised them regarding the day's agenda. Thereafter, the 

Committee considered and adopted the following Four (04) draft Reports without 

any amendments:-

(i) Draft Thirteenth Report (17th Lok Sabha) regarding 'Requests for 

Dropping of Assurances (Acceded to)'; 
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(ii) Draft Fourteenth Report (17th Lok Sabha) regarding 'Requests for 

Dropping of Assurances (Not Acceded to)'; 

(iii) Draft Fifteenth Report (17th Lok Sabha) regarding 'Review of 

Pending Assurances Pertaining to the Ministry of Communications 

' (Department of Telecommunications); and 

(iv) Draft Sixteenth Report (17th Lok Sabha) regarding 'Review of 

Pending Assurances Pertaining to the Ministry of Education 

(Department of School Education and Literacy)'. 

2. The Committee also authorized the Chairperson to present the Reports 

during the ongoing Session. 

The Committee then adjourned. 
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